
 

[Pandit Hriday Nath Kunzru.] word 
"treason" should be taken out of it. My hon. 
friend, Shri Bhupesh Gupta, thought that I 
was speaking against him and his associates. 
It is not so at all. Suppose my hon. friend, Shri 
Gupta, fearing that he would be arrested and 
punished under the Criminal Law 
(Amendment) Act passed by Parliament 
recently, slips out of the country and takes 
refuge, say, in Pakistan or in South Africa. 

SHRI BHUPESH GUPTA: I would rather 
try Dr. Kunzru's house, but not there. 

PANDIT HRIDAY NATH KUNZRU: I 
should like him to be allowed to live there in 
peace. The Government should not trouble 
him by demanding his extradition from the 
State to which he may escape. His offence 
will be of a political nature. 

SHRI BHUPESH GUPTA: Do I understand 
that Dr. Kunzru wants to part company with 
me so easily having been with me for nine 
years? 

PANDIT HRIDAY NATH KUNZRU: 
1 care more for his safety than for 
anything else and I should not like 
the Government of India to demand 
his extradition. 

Now, Sir, I said that we have to look also to 
the     .   .   . 

MR. DEPUTY CHAIRMAN: You can 
continue on the next day. 

The House stands    adjourned    till 
2 30 P.M. 

The House then adjourned for 
lunch at two minutes past ene of the 
clock. 

The nouse reassembled at half-past two of 
the clock, MR. DEPUTY CHAIRMAN in    the 
Chair. 

REPORT OF THE ALIGARH MUSLIM 
UNIVERSITY ENQUIRY COMMITTEE 

DR. R. B. GOUR (Andhra Pradesh): Sir, I 
beg to    move: 

"That the Report of the Aligarb Muslim 
University Enquiry Committee, 1961, be 
taken into consideration." 

Mr. Deputy Chairman, I am very grateful to 
the Chairman for having admitted my motion 
and for having given me this opportunity to 
discuss this very important issue in this august 
House Sir, this Enquiry Committee, as you are 
all aware, had been born in a very great 
controversy around the Aligarh University. I 
think,. Sir, the hon. Minister deserves a little 
thanks from me and from the House in that he 
did not allow the controversy to pull him so 
much as to concede the demand for a Visitor's 
Committee, but accepted the suggestion of the 
University to have a Committee appointed by 
the University Executive Council itself. This is 
very important because the University's 
autonomy, the regard that the different 
section* of our people have for the University 
and the emotional attachment that the alumni 
of the University have for their own University 
have been weighing with him and these have-
been preserved. Therefore, the decision that 
the University itself appoint a Committee of its 
own with a personnel which was agreeable to 
the Minister himself was the first good step 
taken in this particular case. Now, Sir, this 
step, the House would be aware, is radically 
different from the one which we took in 
Banaras, and my hon. friend, the Education 
Minister, would pardon me because it is 
precisely this point that I raised on that 
occasion, that we pay respect to the attachment 
that people have for their own Universities. 
The great obstetrician that Dr. Lakshmana-
swamy Mudaliar is, had tried to apply forceps 
in a case of normal delivery. Here, the forceps 
were avoided and we see, Sir, that the delivery 
is absolutely normal.   The child may not be 
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acceptable to everybody because, after 
all, the child is the child of its parents and 
it may not be acceptable to everybody. 
Obviously, I love my child but you may 
not like that child because that child is 
probably not to your liking or not to your 
standard. However, Sir, here is a case of 
normal delivery. Even though there were 
certain misunderstandings in the be-
ginning about this Committee, they have 
themselves said that ultimately this 
Committee was conceived in good faith 
and it has brought out certain results. I 
must congratulate the personnel of this 
Committee for having adhered to certain 
basic principles faithfully. Now, Sir, what 
are those principles? Reading through, the 
entire Report and also through the ap-
pendices, we see that three things run 
through the entire Report. The first is, 
they have been impartial, no prejudice 
and no likes and dislikes. Nothing has 
been allowed to colour the vision of the 
Committee. Secondly, they are very firm 
in regard to the irregularities. The 
Committee have not concealed what has 
been found to be absolutely irregular. 
Thirdly, Sir, we find in the Report a sort 
of sympathy for the autonomy of the 
University. Nothing has been said or done 
that would harm or hurt the autonomy of 
the University or the feelings of those 
who love the University. At the same 
time, they have tackled everything that 
was referred to them firmly. This is 
exactly the reason why this Report makes 
a very great impression on the reader. 
Now, Sir, precisely because the 
Committee had been impartial, precisely 
because the committee had been firm 
against certain irregularities that were 
found and precisely because the 
Committee respected the autonomy of the 
University and the feelings of those who 
are attached to the University, attempts 
are being made directly or indirectly to 
cast aspersions on the impartiality of the 
Report itself. Sir, I have before me the 
Debate of the other House, I am not going 
to quote from it; I have before me the 
controversy in certain papers:   I  have  
also   before me  the 

various things that are being said about 
the Report. Now, Sir, the first point that is 
raised, and raised in a very subtle manner, 
is that had the Vice-Chancellor not 
attended some of these meetings probably 
the Report could have been more 
impartial. Now,, what does it mean? It 
means that because the Vice-Chancellor 
attended some of these meetings the 
Report is coloured. It means that. This, 
precisely, is the thing that should be 
avoided, because we know that under no 
law could the Vice-Chancellor be 
avoided. Not only that, Sir, but under no 
condition could it even be hinted that the 
presence of the Vice-Chancellor in some 
of the meetings of this Committee has 
vitiated the findings of the Committee and 
the recommendations. Why I say so, Sir, 
is because the Committee themselves say 
in their Report that the Committee were 
not guided merely by the oral evidence 
that was brought forth. They were also in 
possession of a heap of documents 
submitted by various organisations and 
individuals. The Committee even received 
anonymous letters and representations and 
well documented at that. The Committee 
took into consideration all of them 
seriously. I suppose, Sir, that the 
documents that the Committee received, 
the representations that the Committee 
received, were not before the Vice-
Chancellor and were not even shown to 
the Vice-Chancellor. How then do we say 
that the Committee, when they based their 
conclusions on these documents, had a 
coloured view? The Committee were not 
merely guided by the ora evidence 
recorded. Moreover, Sir if the Chairman 
of the Committee felt that any witness 
would not like the Vice-Chancellor to be 
present there or that the presence of the 
Vice-Chancellor would have embarrassed 
the witnesses, he would not have been 
present at such meetings. Moreover, the 
Vice-Chancellor was not present when the 
Committee was deliberating on its" 
findings and on the evidence they had 
recorded. In these circumstances it would 
be wrong to say that just be- 



 

[Dr. R. B. Gour.] 
  cause the Vice-Chancellor attended a 
few meetings of the Committee—he 
could not avoid it, because there was no 
representative of the Vice-Chancellor  to  
attend  the  meetings   .   .   . 

SHRI DAHYABHAI V. PATEL 
(Gujarat): How many meetings did he not 
attend? Do not mislead the House. 

DR. R. B. GOUR: I am not misleading 
the House. My hon. friend can say 
whatever he wants to say when he speaks 
and I will try to answer his points at the 
end of it. 

The point now is that when certain 
evidence was tendered orally, the Vice-
Chancellor was not present. At a few 
meetings of the Committee he was 
present. But when the deliberations took 
place, he was not present. The Report 
itself says that. I don't know how many 
meetings he attended, but at the meetings 
where the Committee deliberated on the 
records placed before it, he was not 
present. Even the written records, 
evidence and representations were not 
open, to the Vice-Chancellor. My only 
point is, let there be no reflection on the 
impartiality and integrity with which this 
Committee approached the whole 
problem of this enquiry. That much about 
the character of this enquiry. I am not 
going to deal with this aspect further  at  
this stage. 

Of course, the University fully co-
operated with this Committee. There is 
no doubt about that. The Committee itself 
says that whatever they wanted was 
produced and whatever was not available 
was searched for. The Committee itself 
says that in so many words. Therefore, 
there is no question of the University not 
cooperating. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Why should my hon. friend be 
doubting? The members of the 
Committee are all of very high standard 
and the whole country respects them. 

DR. R. B. GOUR: Well, that is all right. I 
am not saying it. I am saying that from 
the debates that I have read, from the 
debate that is going around this Enquiry 
Committee, I find that such charges are 
made in an indirect manner, trying to say 
that this Report is neither adequate, nor 
sufficient, nor impartial. That is why I 
had to say all this. 

THE MINISTER OP EDUCATION (DR. 
K. L. SHRIMALI) : Sir, if I am not 
mistaken, nobody in the Lok Sabha had 
ever doubted the impartiality of the 
Committee. There was objection to the 
Vice-Chancellor attending the 
Committee; but the hon. Member is 
mixing up the two. Nobody ever doubted 
the impartiality and integrity of the 
Committee. 

SHRI AKBAR ALI KHAN: The hon. 
Member, when he refers to this matter, 
probably says that by implication they 
say that because the Vice-Chancellor was 
there, the judgment of the Committee 
was influenced, and that is casting 
aspersion on the members of the 
Committee. 

DR. R. B. GOUR: Sir, my two minutes 
spent now may please be noted. 

Now I come to the enquiry aspect. 
Again, as I was saying, the Committee 
was born in an atmosphere of wild 
allegations. I had occasion to speak about 
them and my hon. friend, the Education 
Minister, was very much embarrassed in 
those days. We had some talks also on 
that point. At the same time, most of 
those wild allegations about purchases 
and all that have been proved to be 
wrong. For example, there was the case of 
the Secretary of the Education Ministry 
and his house about which there was 
some trouble. There was trouble about so 
many purchases. In our House also these 
things came up and in their Report the 
Committee sayi that those allegations are 
wrong. The Enquiry Committee was not 
guided by itself in this matter.    An    
officer 
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.of the Housing Ministry, a technical  expert, 
Mr. Selvam, was lent to the Committee by the 
Government and he enquired into the matter. 
So we see  that those wild allegations have 
also been proved to be incorrect. 

True, on the question of finance, the 
Committee is firm. The Committee is very firm 
on these financial irregularities and these have 
been completely brought out by the Committee. 
It has shown no quarters in this respect. Here, 
Sir, I want to say a few words on this particular 
aspect. Sir, the Committee had enquired into all 
those financial things for the last ten years or 
so, from 1952 onwards. During the last ten 
years, not only the Aligarh University but every 
university has been drawing heavily from the 
University Grants Commission. The Vice-
Chancellor has spoken to the public on more 
than one occasion that the U.G.C. has been very 
very charitable, that it has been very generous 
to the University, often granting huge amounts. 
The Committee has brought out very clearly 
that the machinery of accounts and finance in 
the Aligarh University was so weak that it 
could not cope up . with the expanding 
responsibilities of the University and the 
inflowing amounts from the U.G.C. Sir, this has 
to be very seriously considered by the 
University and considered by everybody. 

There are two aspects flowing out of these 
irregularities. One is that these irregularities 
had been committed. But most of these 
irregularities are in the earlier period of these 
ten years. That means the University on its 
own—there may be sluggishness—was slowly 
trying to do something about its accounting 
staff, but at the same time it was not enough. 
Now we find that even the objections raised 
by the Audit Officer of Uttar Pradesh in 1952 
have been satisfactorily answered. I 
understand that the whole machinery was in 
such 

a bad state of affairs that they could not find 
vouchers, or say where records were, and it 
was only after this enquiry was started and 
when officers were sent and they sat on the 
people that things were unearthed. Obviously, 
this is a very bad thing for any university, 
much more so for a Central University, a 
public university like the Aligarh University 
with which vast sections of the people have 
real emotional attachment. This aspect of the 
Report is very serious and I hope that very 
serious consideration will be given by the 
University and any tendency to, what I may 
call, slacken vigilance on this score, the 
country will obviously not tolerate. After all, 
from the hard-earned money of the entire 
people, we pay a lot of money to the various 
universities. 

I need not at this stage go into all the 
details of these various transactions, because 
they are there brought out in a very detailed 
manner. 

Next I come to the matter of appointments 
and promotions. Here again, out of about 
1,200 appointments for all the ten years, the 
Committee went into the cases of many 
appointments in respect of which specific 
allegations were made, the appointment of 
readers, professors and so on. They also went 
into the cases of other staff on the basis of a 
25 per cent random sample. And they found 
about 11 serious irregularities in 
appointments. I am not for a moment 
suggesting that 11 out of 1,200 cases is a very 
small number. I must say that in a seat of 
learning even 1 in 1,200 is bad; and therefore, 
the University must address itself very 
seriously to this matter. The appointment of a 
selection committee which the Enquiry 
Committee has suggested is very important. 
Here, the appointment of a selection 
committee from a panel kept by the 
University Grants Commission is a 
recommendation oi the Committee which 
should apply to all the universities in    the    
country, 
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[Dr. R. B. Gour.] After all, the question 
of appointments is a serious qustion 
everywhere. Sometimes, due to psycholo-
gical reasons, sometimes due to feeling, 
sometimes due to frustration, somebody, 
if he is not selected, will say that he is 
victimised. Therefore, this must be 
applied to every University in the 
country. After all the U.G.C. is not going 
to have a panel only for the Aligarh 
University or even for the three 
Universities only. There must be a panel 
of experts available with the U.G.C. from 
where external experts may be selected 
for the various Selection Committees of 
the Universities. The Executive Council 
of the University by not accepting that 
recommendation has not followed the 
spirit of that recommendation. I am sorry 
that I have to say that but at the same time 
I should say that it must be made appli-
cable  to  every University. 

Another very serious question is 
about the Vice-Chancellor and the 
Pro-Vice-Chancellor. Unfortunately 
the Enquiry Committee had before it 
a heap of information that in this 
unfortunate University of Aligarh 
the Vice-Chancellor and the Pro-Vice- 
Chancellor always clashed. The 
famous Vice-Chancellor, Dr. Zakir 
Husain, had also clashed with the 
Pro-Vice-Chancellor. The       Vice- 
Chancellor and the Pro-Vice-Chancellor 
became two centres of administration and 
clashed and they became two different 
sources of inspiration and clashed. 
Should we have a Pro-Vice-Chancellor at 
all? Even in the old days, in the pre-
freedom days, the Vice-Chancellors were 
dignitaries like Education Ministers or 
some such people, 

(Time bell rings.) Sir, I must have 
half an hour. MR.  DEPUTY CHAIRMAN:     
There are 16 names.   Not half an hour. 
You will have a right to reply also. Please 
try to finish as early as possible. 

DR. R. B. GOUR: Exactly at three I 
will sit down. You must give me that 
indulgence 

When they clashed, obviously you must 
find a way out. When Vice-Chancellors 
could not spare time, "as we had in the 
Banaras Hindu University—Pandit 
Madan Mohan Mala-viya was very much 
busy—we had a whole-time Pro-Vice-
Chancellor. Why should we have two 
whole-time administrative posts when the 
occupants of the two posts have been 
clashing? Therefore the Committee has 
suggested the dropping of the Pro-Vice-
Chancellor but with all sympathy and 
understanding, they have said that the 
Vice-Chancellor must have an assistant, 
but the ultimate responsibility and 
answerability must rest on the Vice-
Chancellor and he should be answerable. 
Therefore that recommendation also is a 
very healthy one and should be made 
applicable to the Banaras University also, 
because the Delhi University does not 
have a Pro-Vice-Chancellor. 

PANDIT HRIDAY NATH KUNZRU 
(Uttar Pradesh): It is necessary in 
Banaras. 

DR. R. B. GOUR: Dr. Kunzru seems to 
be the Vice-Chancellor     of     the 
Banaras University all the time.   I do not 
think that sort of thing   should be there.     
If this  is  the position  taken, then the 
Muslim University Executive Committee 
will take this position, because I 
understand that the Education Ministry of 
the Government of   India had advised the 
Muslim    University, sending them a copy 
of the Banaras Hindu University Bill, and 
told   them: "Now you are considering the 
Enquiry Committee Report, please also 
consider this Bill and see that your rules 
are in line with the Banaras Hindu Uni-
versity Bill". If that is the case, why 
should you fight against the    Muslim 
University not accepting the procedure of 
appointment of the Selection Committee 
or    the    Pro-Vice-Chancellor? Let there 
be no quarrel because they have only done 
what you have provided for the Banaras 
University.   The question is whether you 
want two full-time functionaries.    In that 
case you 
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change the position and say that the Vice-
Chancellor should be honorary and I have no 
objection to that. These are Central 
Universities. You want the biggest dignitaries 
of the country to preside over their destinies. 
Make them honorary Vice-Chancellors. I have 
no objection but then the Executive 
Committee should be told accordingly. 

Lastly, I will come to the character of the 
University. I know that a lot of debate is going 
to take place on this. Here I entirely agree with 
the Committee. The character of the 
University has to be minority in form and 
secular in content. Let there be no confusion 
about the words I am using. We will have to 
accept the minority form of the University but 
we shall have to accept also the secular 
content of its education. It is in this University 
that Sir Syed and Shibli clashed. Sir Syed 
wanted liberal modern education but stood for 
conservative politics. Shibli stood for radical 
politics but for conservative education. I say, 
let us take the best of the past and also reject 
the worst of the past in the Aligarh University. 
The best of it is modern education and modern 
political outlook. The worst of it is 
obscurantist social ideas and conservative 
politics. Where Sir Syed clashed with Shibli, 
take Sir Syed's tradition and reject that of 
Shibli's. Where Shibli clashed with Sir Syed, 
take Shibli's contention and reject Sir Syed's. 
Unless you take that step, you cannot save the 
Muslim University of Aligarh. Its character of 
minority University will have to be accepted 
because after the two World Wars, every 
country is addressing itself to the question: 
"What is the rational approach towards 
minorities? Should the minority be allowed to 
frustrate and thereby breed revivalism or not?" 
We have to approach the minorities  from a 
different angle. We have to integrate them in 
the democratic setup of the country. That 
integration will have to take place first and 
foremost in our seats of learning. Once, Prof.    
Kabir, addressing a meeting in 

Hyderabad, was saying that unfortunately in 
India—and he was right too —particularly in 
medieval India and in the subsequent periods, 
there had not been an intellectual integration 
of the Hindu and Muslim scholars. Both were 
running in their own grooves. Both were 
thinking in their own ways. The intellectual 
integration had not taken place. I think Prof. 
Kabir is very much worried about this 
intellectual integration because without that 
there will be everyday Hindu-Muslim riots in 
his home. I think that approach has to be very 
seriously made. When I say that we want the 
secular content of the education, I am saying 
this that unfortunately today positions are 
taken by important personnel of University as 
well as by some friends of the University who 
want to run the University on obscurantist 
lines. Here is a pamphlet:—"S.O S. for 
Aligarh University"—signed by whom?—
signed by many people including Dr. Syed 
Abdul Lateef of Hyderabad, Dr. Meer Wali-
ud-din, ex-Professor of Osmania University, 
etc. There are so many em'-r.ent people, 
eminent in their own fields but absolutely 
obscurantist in their social outlook. Now the 
Head of the Jamiat Islam-e-Hind is a 
signatory to it. So many others are there. I 
think the hon. Minister will please take note 
that many. M.L.As. and ex-Members of 
Parliament of his own Party, the Congress 
Party, are there. What do they want?   They 
have said: 

"There are Muslim teachers in the 
University who would not hesitate 
masquerading as atheists and rationalists, 
swearing by a Karl Marx or a Vinoba 
Bhave and even openly denouncing and 
deriding their own saints and divines in 
their anxiety to pass off as genuine patriots 
and loyal citizens of Bharat and avoid the 
remotest possibility of their religious 
convictions being confused with 
communalism by their pay masters." 

SHRI  K.   SANTHANAM   (Madras): 
Minority   .   .   . 
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(Interruptions) 

DR. R. B. GOUR: Obscurantists, why 
minority? In the majority community also you 
And obscurantism, revivalism, all sorts of 
casteism and everything is coming up. In your 
own State of Madras, you will find revivalism. 
You do not say that revivalism is something 
which is the monopoly of the minority 
communities. Not at all. National integration is 
being threatened in our country. It is being 
threatened by the revivalists, obscurantists and 
social reactionaries, whether they are  of  the 
Hindu    variety     or    the 

Muslim variety. Do not bother 3 P.M.   
about the variety or colour   or 

hue. Go at their throats, fight them, 
clean your intellectual atmosphere and then you 
will find that a real intellectual national 
integration of all our universities and the teaching 
staff will be possible. Then only you will find that 
a real' national integration on the intellectual 
plane in the universities has taken place. I am 
sorry that even the Chief Ministers did not discuss 
what sort of teaching they have to provide. 
Therefore, Mr. Deputy Chairman, accepting the 
minority character in form we shall also have to 
accept with equal vehemence the secular content 
of learning. Aligarh is not going to be a Deoband; 
Aligarh shall not be allowed to become a 
Deoband. It is not going to be a university of 
mullahs and maulvis. It is going to be a university 
of learning where modern education will be 
imparted from which scientists, engineers, 
medical men and others will come out to serve 
India and to carry the country forward. 

The question was proposed. 

DR. A. SUBBA RAO (Kerala):    Sir, I move: 

"That at the end of the Motion, the following 
be added, namely:— 

'and    having    considered    the i same 
this House is of the opinion   j 

that steps should be taken by the Aligarh 
Muslim University to implement the 
recommendations contained in the 
Report.' " 

The question was proposed. 

MR. DEPUTY CHAIRMAN: I have-got 
16 names before me including the Minister. 
The Minister will be called to reply at 5.15. 
Members of the Congress Party will not take 
more than 15 minutes. The House may sit till 
6 O'clock, if it so desires. 
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SUM DAHYABHAI V. PATEL: Mr. 

Deputy Chairman, at the outset, I have to 
record my protest at th» manner in which 
we are hustled into this debate. One day it 
was announced that the discussion on this 
was going to take place on the 29th. I 
made my plans to leave Delhi on Friday. 
On the day of my leaving I heard that it 
was going to come today. So. I had to 
rush back all the way from Saurashtra. 

MR. DEPUTY CHAIRMAN:  Nobody 
announced that it was on the 29tb_ 

MR. DEPUTY CHAIRMAN:    Order 
order. 



 

SHRI DAHYABHAI V. PATEL: This was 
not discussed by the Business Advisory 
Committee. In a democratic House there is 
something like a Business Advisory 
Committee and the Business Advisory 
Committee surely may have met within the 
first week. Members should have been given a 
time table or the programme tof the House, so 
that they tfould have arranged their 
programmes. 

MR.   DEPUTY   CHAIRMAN:      We 
meet only when we are short of time. 

SHRI DAHYABHAI V. PATEL: Are we 
full of time today? 

MR. DEPUTY CHAIRMAN: Yes sufficient 
time has been given. 

SHRI DAHYABHAI V. PATEL: Then, why 
do you put restrictions on time? You are 
contradicting yourself, with due respect, and 
my protest is not against you. My protest is 
against the  Government. 

MR. DEPUTY CHAIRMAN: Within the 
time allotted, it has to be restricted. Please  go 
on. 

SHRI DAHYABHAI V. PATEL: All that 
you have said does not take away what I have 
said. It has inconvenienced Members, it has 
inconvenienced me considerably. To 
announce one day that the debate is going to 
take place on the 29th   .    .   . 

MR. DEPUTY CHAIRMAN: You are 
making a wrong statement. 

DR. R. B. GOUR: When was it announced?  
Never was it announced. 

SHRI DAHYABHAI V. PATEL: If you 
have seen the press reports   .   .   . 

MR. DEPUTY CHAIRMAN: You should 
not be guided by press reports. You get 
agenda papers. 

SHRI DAHYABHAI V. PATEL: I think this 
House deserves a little more courtesy. 

DR. R. B. GOUR: Business of the House 
can not be at the convenience of the hon. 
Member. 

(Interruptions') MB.   DEPUTY   
CHAIRMAN:   Order, order. 

SHEI DAHYABHAI V. PATEL: I would 
like you to take note that he is disturbing. The 
'only way to deal with these friends is always 
to give them a dose of their own medicine. 

MR. DEPUTY CHAIRMAN: You give 
room for such things. 
SHRI DAHYABHAI V. PATEL: Sir, it is a 

very sad matter that one of the biggest 
institutions of this country, an educational 
institution, has had to be discussed in 
Parliament threadbare in this manner, that it has 
to ba the subject-matter of questions in both 
Houses. And I am very sorry to say that the 
Government has not come out better or in any 
way in a creditable manner throughout the 
whole episode. I must characterisa the Ministry 
of Education as weak, in-affective and 
incapable of even exercising supervision over 
what is happening under its very nose, even 
when repeated questions were asked in this 
House. I ask the Minister of Education to 
remember the various assurances that he has 
given in this House and in the other House and 
to tell us whether he has kept them during the 
course of this enquiry. On one occasion the 
Minister assured Parliament that the Vice-
Chancellor, who sat on this Committee being in 
the position of an accused, would not take part 
in the proceedings. This was twisted by the 
Vice-Chancellor to mean that he could sit On 
the Committee right through. Dr. Gour tried to 
mislead the House. He is not correct. There are 
hon. Members in this House who were present 
at the Committee's business. They will tell , 
you that the Vice-Chancellor on the Committee 
except on very rare occasions, was present right 
through. In normal circumstances I would not 
have objected to the presence of the Vice-
Chancellor.   But   there   are   ab- 
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[Shri Dhyabhai V. Patel.] 
normal circumstances with regard to 1;he 
Aligarh University and particularly this 
Vice-Chancellor and this enquiry. If the 
Vice-Chancellor were a person like Dr. 
Zakir Hussain, an educationist primarily, 
I would not have minded. Unfortunately 
for this University, this Vice-Chancellor 
is a businessman, and a thorough-going 
businessman, if you like. 

SHRI M. R. SHERVANI: He was a 
scchool teacher. 

SHRI DAHYABHAI V. PATEL He has 
forgotten the ideals of a school teacher. 
He has been a thoroughgoing 
businessman. He spends his time in 
Delhi, Bombay, Bhopal and other places 
attending Board meetings. Who looks 
after the University? And thorough-going 
businessman that he is, he does not brook 
opposition. Is it not a fact that one 
Professor Saha who dared to come and 
give evidence before the Committee was 
evi-laboured before the Vice-Chancellor's 
house by an inmate of his house? How do 
you expect this Committee   .   .   . 

MB. DEPUTY CHAIRMAN: We are 
concerned with the Aligarh University 
Enquiry Report now. 

SHRI DAHYABHAI V. PATEL: I am 
talking of the enquiry, and the report is 
part of the enquiry. I wish, Sir, you 
would not disturb me by taking my time 
and breaking my trend of thought. You 
are not here, Sir, to defend the 
Government or the Committee.   You are 
here to help us. 

MB. DEPUTY CHAIRMAN: We will 
confine ourselves to the report. 

SHRI DAHYABHAI V. PATEL: The 
fact is not denied, and under such 
circumstances how do we expect pro-
fessors, school teachers and academic 
people to come forwarrl anH give true 
evidence before a Committee of this 
type? That is the important aspect of this 
enquiry which should not be forgotten. 
Under normal circumstances if an 
enquiry was to be conducted by 

people who have only academic interests, 
who are men of learning, whose pursuit 
in life is purely academic, such things 
would not happen. But here is a 
businessman—and you know what 
businessmen are—and if he is sitting at 
the head of this University, what else can 
happen? 

DR. R. B. GOUR: You should be 
happy that a businessman is there. 

SHRI DAHYABHAI V. PATEL: I do 
not know what my friend means or what 
the friends opposite mean who laugh at 
what he says. 

I have referred to the various questions 
that have been asked in this House again 
and again. Unfortunately the Ministry has 
never been able to come out better in the 
questions. It seems they are trying to hide 
some things or something about which 
they cannot very well give an 
explanation.    Why   this  attitude? 

DR. K. L. SHRIMALI: What are the 
things which were hidden? 

SHRI DAHYABHAI V. PATEL.- I will 
presently come to that. The Vice-
Chancellor, as I have said, is a 
businessman and more an absentee Vice-
Chancellor. Instead of being present 
there all the time he is always moving 
about. 

SHRI AKBAR ALI KHAN: Is that the 
issue before the Committee? May I know 
from the Minister? 

SHRI DAHYABHAI V. PATEL: My 
friend is there in the Western Court as I 
am, and we know how often the Vice-
Chancellor is there instead of being at 
Aligarh where he is to loqlk after  the 
University. 

SHRI AKBAR ALI  KHAN:   If    he 
has   in   romr-   thprp   on   work,   is   there 
anything wrong in it? 

SHRI DAHYABHAI V. PATEL: But 
he is maintaining a permanent suite,  a  
permanent driver,  a perma- 
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nent chauffeur in Delhi. Is he working at 
Aligarh or at Delhi? However, I am glad 
to see that he has got so many advocates 
in this House. 

DR. R. B. GOUR: And also opponents 
like you. 

SHRI DAHYABHAI V. PATEL: The 
type of education, the type    of 
frnntinnal   in+prfrn+inn   that  WOUld  take 
place under such a Vice-Chancellor is not 
surprising. It was reported—I do not 
know, I speak subject to correction—that 
when the Indian Hockey Team was 
defeated for the first time in 25 years, 
when it lost the trophy that it enjoyed for 
25 years, there were celebrations in 
Aligarh. The whole country) the whole 
sporting world of India, was aggrieved at 
the defeat   .... 

SHRI AKBAR ALI KHAN: I am sorry 
for such allegations. Is there anything on 
record? 

SHRI DAHYABHAI V. PATEL: You 
can correct me if I am wrong. 

DR. R. B. GOUR: Are we entering into 
a fresh run of allegations or are we 
discussing the report? 

SHRI DAHYABHAI V. PATEL: Sir, I 
am being interrupted on all sides.   You 
have to give me time. 

MR. DEPUTY CHAIRMAN: You 
please confine your remarks to the report. 
You are going outside the report. 

SHRI DAHYABHAI V. PATEL: One 
of the items dealt with by the Committee 
is irregularities in the purchase of 
property, payment of prices which were 
not justified. I do not know how the 
Committee has come to this conclusion. 
The Vice-Chancellor has always 
managed to steer the Committee into a 
position which he liked. He was not 
satisfied with the original Committee. He 
got two more people appointed, and it has 
to be remembered that he has got 
relations high up in the Education 

Ministry also—the hon. Minister may 
deny if I am not making a statement of 
fact instead of other Members in-
terrupting me again and again. Sir, as 
regards purchase of lands, about which 
reference to irregularities has been made, 
I am afraid I cannot accept the report in 
the manner in which it is presented before 
this House. We are told that it was refer-
red to an expert. I do not know what type 
of expert we get in the matter of land, 
because land has several aspects. There is 
vacant land, there is building, there are so 
many things, and in such matters particu-
larly when there is possibility of a little 
difference of opinion, the better course 
which is usually followed is not to leave 
it to one person but to have a committee 
of two or three experts so that we get a 
proper report. In this case it has been left 
to only one person. Then the difference in 
the price paid compared to the price of 
adjacent plots sold is so high. Rupees 
three is the price that the University has 
paid for some of the plots, whereas the 
adjacent plots on one side were sold for 
eighteen naye   paise and on the other side 
for ten naye paise. 

DR. R. B. GOUR: For how much did 
you purchase? 

SHRI DAHYABHAI V. PATEL: Shall 
I answer him, Sir, or shall I ignore him?    
I will abide by your advice. 

MR. DEPUTY CHAIRMAN: You 
please go on. 

SHRI DAHYABHAI V. PATEL: 
Another important charge against th« 
University is nepotism, the number of 
relations of the Vice-Chancellor 
appointed all over the University in 
different positions. The University is full 
of relations, it seems, staffed by one or 
two families. Then the worst thing is that 
in the matter of examinations and results 
influence has come to bear. Normally, 
Sir, grace marks are given or condonation 
of certain things is made to persons who 
score a few    marks    less    than 
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required for passing. Have you ever heard 
of somebody being condoned and given a 
degree when he secured only 5 per cent 
marks in one subject? Compartmental 
examinations are certainly held, but when 
one goes through a compartmental exa-
mination, it means that he gets at least a 
tolerable number of marks, not 5 per cent, 
as has happened in some cases here. This 
has lowered the academic standard of the 
University apart from the other aspects 
that I have mentioned. The Minister of 
Education has been an academician and 
he would understand the implications of 
what I say. I hope he has gone into this. If 
he had gone into it thoroughly, he would 
understand exactly what I mean and what 
I say. 

DR. K. L. SHRIMALI: He has yet to 
tell me what facts were hidden by the 
Government. 

SHRI AKBAR ALI KHAN: If he will 
be good enough to give us the reference 
in the report and say things, that would 
conveniently give us a chance to answer 
them. 

SHRI DAHYABHAI V. PATEL: Sir, I 
was One of those who had asked a large 
number of questions about the affairs 
here. Then I received a letter from the 
Deputy Secretary of the Education 
Ministry saying that the Committee 
would be glad to meet the Members of 
Parliament who had taken part or had 
asked questions on this matter or who 
were interested in it, and a certain date 
was specified. I replied that I had very 
little knowledge of the affairs of the 
University but that I had taken interest 
and I had asked questions on this matter; 
that I would like to come before the 
Committee and ask certain questions 50 
that I could enlighten myself on this point 
(Interruption.) I do not yield you; I refuse 
to yield to you. 

SHRI P. N. SAPRU (Uttar Pradesh): 
We are not discussing these things. It 
k all imagination.
 
| 

MR. DEPUTY CHAIRMAN: Order, 
order. Mr. Sapru, you will have your 
time. 

SHRI DAHYABHAI V. PATEL: I am 
surprised that an hon. Member of this 
House who sat on the Committee talks 
like this. 

Sir, I wrote to the Secretary of the 
Committee that I would be glad to meet 
the Committee on a certain date, and I 
was leaving Delhi the next day. Promptly 
I got a letter to say that the Committee 
was not available on that day and that I 
should not come but that if I could stay 
over for the next day, I could come before 
it. All the affairs of this Enquiry 
Committee have been managed in this 
way. Very cleverly the enquiry has been 
steered off the important points. Things 
had been made inconvenient for people 
who wanted to come forward and give 
facts, and that is what I mean by saying 
that an effort has been made to conceal 
facts. 

Sir, the whole episode is a very sorry 
episode in the history of the progress of 
education in this country. Sir, to my mind 
it is of no consideration that this is called 
a Muslim University. I would have made 
the same remarks if it had applied to any 
other university. If the affairs of a certain 
university are not being conducted 
properly—and they are not being con-
ducted properly—it has to be admitted, 
and the Report is halting, halfhearted. I 
am very sorry to say that. There are 
certain aspects into which I would have 
expected the Committee to go deeper and 
give information— to go right deep into 
it. I am sorry that I am disappointed that 
the Committee has failed to go very deep 
into this. The Vice-Chancellor was to be 
exonerated if things Rad been all right at 
the University. I would have been only 
too glad to hear it. But what is the use of 
saying that audit slips are missing, that 
vouchers are missing? I cannot accept Dr. 
0001*8 statement that the audit slips and 
vouchers were missing.     But experts 
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had found them out, dug into the matter 
and replaced them. That is not, how 
accounts are kept. Surely, that is not the 
way. If the accounts are not all right, if 
the vouchers are missing, you cannot dig 
into anything, find them out and set them 
right. What is wrong is wrong. If the ac-
counts are not regular, it has to be 
admitted that the accounts are not regular. 

Sir, during questions in both Houses of 
Parliament allegations were made that the 
purchase of property by the University 
was used to enable certain people to 
escape the provisions of the Evacuee 
Property Law. The Committee discreetly 
or cleverly is silent on this matter. I do 
not know why. I fail to understand it. I 
hope that the hon. Member who has got 
so much excited over it will, while he 
speaks, enlighten this House whether they 
at all went into this question and what 
their findings were; which case they 
investigated or did they shut their ryes to 
it? Here is a point on which my friend 
who is unnecesTarily getting excited can 
enlighten us. He is an able lawyer, he 
understands things. 

Sir, what I wish to say is that the 
Report as it is presented does not make a 
very happy reading. The Committee was 
supposed to say the last word on this 
matter. Just now, because I was absent 
from Delhi, a pamphlet has come into my 
hands— "Remarks of the University on 
the Report of its Committee of Enquiry." 
So, Sir, the person who was the accused 
was not only allowed to sit on the panel 
of judges but also to issue something 
himself on the judgment that was against 
him. This is unique; this can only happen 
in such an Education Ministry and in this 
country. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR (Madras): Mr. Deputy 
Chairman, it is indeed regrettable and 
unfortunate that in the course of two 
years we have had the occasion to discuss 
the Enquiry Committee    Reports 

on the working of two of the Central 
Universities. Sir, two documents have 
been placed in our hands; one is the 
Aligarh Muslim University Enquiry 
Committee's Report and another is 
"Remarks of the University on the Report 
of its Committee of Enquiry". It is not 
my purpose to go into these Reports in 
detail because that is not a matter that is 
necessary for me to do—Members go 
through these. But it is for me to go into 
certain general aspects, and about two 
matters I would like to make a particular 
reference. 

One of the facts that have been made 
evident in the Report is about •the missing 
or the non-accounting of Rs. 1 lakh. It is 
up to the Committee itself to face" the 
reply that has been given by the 
University; that is, they have quoted a 
letter from the Accountant General, U.P. 
that this money has been accounted for 
properly. Sir, I read from page 1 of 
"Remarks of the University on the Report 
of its Committee of Enquiry".    It says: 

"The entry in respect of a G.P. Fund 
Note for Rs. one lakh erroneously 
shown in the balance sheet as an 
investment from the Medical College 
Fund has come in for notice in the 
report of the Committee. The whole 
position in respect of this entry was 
explained by the Hony. Treasurer in his 
note submitted to the Accountant 
General, and the Accountant General, 
after examining the note, has observed 
in his letter No. OAD-11/AMU-60-
61J4070 of November 19, I960 'the 
detailed note on the G.P. Fund Notes 
valuing Rupees one lakh enclosed 
therewith has been examined by us. 
The facts stated therein have been veri-
fied to be correct'." 

Sir, this is a discrepancy   .    .   . 

AN. HON. MEMBER:     How do the 
numbers of the G. P. Fund compare? 

SHRI    T.    S.     AVINASHILINGAM 
CHETTIAR: between    the 
Report of the Committee and the reply 
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which calls for a reply from the Gov-
ernment because it is indeed a very 
important matter. Tt is not a matter of 
opinion, it is a matter of fact. 

Secondly, Mr. Deputy Chairman, there 
was the wholesale allegation that was 
made against an educationist of repute, 
Prof. Saiyidain—there was a lot of mud-
slinging at him—and I am very happy that 
this Committee in all fairness has said that 
not only has Prof. Saiyidain sold his 
house for a proper price but that it is a 
very good deal for the University for hav-
ing purchased it at that price. Having said 
these two things, I must go into the other 
allegations that have been made to the 
Committee. 

Sir, the allegations that have been made 
to the Committee are very serious indeed. 
I am not prepared to accept that when we 
appoint a Committee, that Committee can 
be influenced. I am sure that we have 
people in this country and in this House 
who can face facts and the Committee 
that has been appointed for this occasion 
also had to and did, face facts and they 
have given a fair Report. There is no end 
to discussions if we begin to suspect the 
Reports of the Committees and I take it—
and I say it with a sense of 
responsibility—that the only way in 
which this House can do business is to 
appoint responsible Committees and then 
take their Reports to be true, take them to 
be valid and take it that they have gone 
into the matter sufficiently well. 

Sir, very serious allegations have been 
made. In the remarks of the University, 
they have not denied those allegations. 
Even taking into account what has been 
accepted in the remarks mentioned in this 
note by the University itself, accounts 
have not been maintained properly—they 
accept it; overpayments have been 
made—they accept it; files are missing—
they accept it; recoveries have not been 
made which should have been made, 
which has been pointed out in the 
Report—they accept it. It says tbat a 
better accounting proce- 

dure should be introduced, that they do 
not have proper people to look after the 
accounts. They accept it. All these are 
accepted. Not only that; something more. 
It seems that people who had been 
dismissed from Government service were 
appointed to offices of the University. 
Nobody can approve a thing like this. It 
has been pointed out to and accepted by 
the university that they were also 
appointing unqualified persons to the staff 
of the university. That is also accepted. 
Thus, Sir, without going into further 
particulars about which there may be a 
dispute, I say these are very serious 
allegations indeed, and in an academic 
body. 

'Sir, I do not want to look upon this 
discussion as anything emotional, as 
anything having to do with Hindu-Muslim 
feelings, but look upon it on a basis of 
fairness and strict impartiality. What I say, 
I say on the statements that have been 
made. I do not refer to certain statements 
which have been denied by the university. 
I do not refer to matters which have been 
referred to by Dr. Gour in the matter of 
appointments, about certain 
recommendations of the Committee that a 
Pro-Vice-Chancellor should not be 
appointed, and about the appointments of 
certain expert committees. Sir, the 
University has pointed out that in the Bill 
that has been introduced in the House for 
amending the Banaras Hindu University 
Act these very things have been allowed 
for the Banaras University and so what is 
good for the Banaras University is good 
enough for the Aligarh Muslim Uni-
versity. That is their statement. Sir, I do 
not go into those questions which are 
questions on which there can be a 
difference of opinion and which this 
House may have an opportunity to decide 
when that Bill comes before this House. 
But going into the matters that have been 
accepted by the remarks of the university, 
I say, Sir, even as it is,—I do not like to 
use very strong language—I say that the 
affairs of the university have not been 
properly attended to, have not been 
properly conducted, have not been 
properly shaped. 
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Sir, I am averse to looking at, and to 
thinking always about the past. As that 
great Churchill said in times of war, 
"thinking too much of the past may make 
us lose the future". So, Sir, I do want to 
consider here as to what we should do 
hereafter. 

Much has been said about emotional 
integration. Sir, this is one of those things 
about which so much is said, which itself 
disturbs emotional integration. You 
know, Sir, when a man is healthy, he does 
not feel his limbs. I feel my nose most 
when I get cold. And all this talk about 
emotional integration, and very 
vehemently, that itself is a sign that we do 
not have it. What shall we do about it? 
We have had its past; it is true that the 
Aligarh University stood for certain 
things in the past. Let us accept it-no 
fighting it—because the past is past; that 
has happened; you cannot deny your past; 
it is true. Mr. Chau-han's speech—I do 
not understand the Hindi speeches; bur I 
could understand a little—sometimes I 
misunderstand,  maybe   .   ,   . 

SHRI NAWAB SINGH CHAUHAN: It 
is better that you could not understand it. 

SHRI T. S. AVINASHLINGAM 
CHETTIAR: He said there was the 
Muslim League mentality, or something 
like that, in the Aligarh University. 
Maybe it is true. I shall take it that it is 
true. But what is the use of saying it now? 
Those things which led to the partition of 
India have happened. Today it is our duty 
to say what we shall do hereafter so that 
that mentality does not continue, and in 
considering these things I have a few 
suggestions to make. 

Sir, we have found in the report that 
communal scholarships have been 
accepted. They must have been accepted. 
In the Madras University today, we do 
not accept private endowments which 
give communal scholarships. These little 
things, which makfl people think In terms 
of their castes 

and their communities, we shall not go on 
encouraging them.' i would even suggest, 
Mr. Deputy Chairman, that in both the 
names, the Banaras Hindu University, and 
the Aligarh Muslim University, this 
"Hindu" and "Muslim" may go. That is 
easily done, but that, by itself, may~T50t 
be the solution. We must go into the 
underlying currents of things which have 
made us feel "Hindu" and "Muslim" 
according as we belong to this community 
or that community, treating the two 
communities as poles apart. Of course all 
differences cannot be obliterated in this 
world. Differences will remain, but in 
spite of these superficial differences, we 
must develop a unity and a higher unity, 
and if we are to produce this emotional 
integration even in a place like Aligarh, 
which has a past history which has not 
been very good from our point of view or 
from any point of view, all I say, Sir, is 
that we must develop certain 'loyalties 
which are higher than this loyalty which 
we see there. And what is it that we can 
do? 

Sir, much has been said about Islamic 
studies. Islamic studies may be provided 
not only in Aligarh but elsewhere too. 
They are provfded in Madras today—that 
has not produced any bad tendencies. I 
know, Sir, in those days, when 
Hyderabad was not integrated, when I 
had the honour of being the Minister for 
Education in Madras, wild allegations 
were made that in the Osmania College in 
Kur-nool guns and ammunition were stor-
ed to be used on behalf of Hyderabad. 
When this news came to me, I did send 
people to find it out. Nothing of the kind 
was there. When we are frightened, when 
there is want of trust, many rumours are 
spread, very many things are broadcast 
and we, Sir, in our wisdom, shall not 
believe many of these things, but we shall 
also not shut our eyes to certain separatist 
tendencies that do exist in our country—
in the name of religion in the name of 
caste, and community— and those must 
go. Also, Sir, just a) we, in Madras, have    
provided    foi 
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Islamic studies, for the study of Arabic, I 
wish that in the Musiim University at 
Aligarh we provided ior Sanskrit studies, 
a Chair for Sanskrit. We must provide for 
Ved-antic studies. Why not? In my opi-
nion these are also important among the 
many other activities which will bring 
people together, so that we shall say that 
our centres of higher learning are not 
centres of quarrelling but are centres in 
which we can transcend our differences 
and stand for something higher and 
nobler and stand for this country as a 
whole. 

SHRI AKBAR ALI KHAN: Mr. 
Chauhan says that there is provision for 
Sanskrit studies at the Aligarh Muslim 
University. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: Now, Sir, I have a few 
words to say about the present status and 
character of the University. On page 112 
this has been discussed by the 
Committee, and the Committee has 
referred, as it ought to, to the amending 
Act of 1951. According to that Act, Sir, 
which incorporated an article of the 
Constitution of India, no grants can be 
given to any institution which serves only 
one community, and that is very correct. 
And today, if the Aligarh University con-
tinues to be of one character, it is up to us 
to see that we introduce all the elements 
that are necessary, so that people of all 
kinds and all cultures will be able to find 
a place in that University. 

Sir, there is one other matter, which 
frightened me—I was not prepared for 
that information. My hon. friend opposite 
said that one Professor Saha, who gave 
evidence against the university, was 
belaboured opposite to the Vice-
Chancellor's house .   .   . 

SHRI DAHYABHAI V. PATEL: By an 
inmate of his house. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: I would like to know 
whether this is true—No. 1—and No. 2, 
if this Is true,    whether    ft    was 

enquired into to find out as to who was 
responsible for it, and if the allegation 
and the implications of that allegation are 
true, it is very bad indeed. 

DR. K. L. SHRIMALI: Prof. Saha was 
belaboured. As far as I know, it had 
nothing to do with this enquiry. 

SHRI DAHYABHAI V. PATEL: Was 
he not belaboured soon after he gave 
evidence by an inmate of the Vice-
Chancellor's house? 

DR. K. L. SHRIMALI: Well, he was 
belaboured; it is true he was manhandled 
and the matter was reported to the police, 
and it is also true that during that period 
of enquiry, this gentleman was 
manhandled, but as far as we know, it 
had nothing to do with the enquiry by this 
Committee. 

SHRI AKBAR ALI KHAN: But has 
this been enquired into .   .   . 

MR. DEPUTY CHAIRMAN: Order, 
order; your time is up. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: I am happy to learn that. 
Anyway this may be enquired into    .   .    
.   (Interruptions.) 

MR. DEPUTY CHAIRMAN: Order, 
order. 

SHRI DAHYABHAI .V. PATEL: 
What more information .   .   . 

DR. K. L. SHRIMALI: I strongly object 
to the manner in which this hon. Member 
goes on making allegations without 
substantiating them. He said they Were 
hiding facts. I asked him. But he does not 
give the facts. When I say he was 
manhandled but this has nothing to do 
with the Enquiry he continues to persist 
in his charges. Well, it is a most 
extraordinary way in which this hon. 
Member is making allegation after 
allegation against the Government and 
the University.   It is most unfair. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: In the few minutes that are 
left with me .  .  . 

1595 Report of the [ RAJYA SABHA ] University 1596 
Aligarh Muslim Enquiry Committee 



1597 Report,of the [24 AUG. 1961] University 1598 
Aligarh Muslim Entptiry Committee 

MR. DEPUTY CHAIRMAN: Your time is 
up.   No minutes are left. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: ... I would only like to say this. 
This report does not give an edifying 
reading. It does not do good to the 
University, it does not do good to us, it does 
not do good to the students or the staff, not 
only in Aligarh but any other university in 
this country. 

Sir, coming to the selection of Vice-
Chancellor, Vice-Chancellor is a key person 
in the University. I do not know what 
standards are observed in his selection. It 
appears politics is playing a part in the 
selection of candidates. The University 
Education Commission which was presided 
over by the Vice-President, Sir, made a very 
important recommendation, namely that men 
of character, ability and, in addition, 
academic standing, without any regard for 
any other consideration should be selected 
for the posts of Vice-Chancellors. If the two 
Central Universities had a lot of trouble, to 
me, Sir, the Government cannot say that they 
are autonomous bodies and they have no 
responsibility by them. In the selection of 
Vice-Chancellor the Government does have 
a great responsibility and I wish, I hope and I 
pray that hereafter in the choice of these high 
posts proper selections will be made. 

One other matter .   .   . 

MR. DEPUTY CHAIRMAN: Your time is 
up. 

SHRI T. S. AVINASHILINGAM 
CHETTIAR: Let me finish. You cannot be 
so discourteous to me. 

MR. DEPUTY CHAIRMAN: No. You are 
cutting into others' time. There are sixteen 
more Members. Mr. Ansari. 
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SHRI AKBAR ALI KHAN: No res-
ponsible person has questioned that. No 
institution has questioned it. 

DR. K. L. SHRIMALI; Papers. 

SHRI FARIDUL HAQ ANSARI: 
Papers of Aligarh. 
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"Your question mentioned above has 
been disallowed on the ground that it 
relates to a matter under the control of 
a body not primarily responsible to the 
Government of India." 
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"Similarly, the Chief Technical Examiner 

has drawn pointed attention to several 
irregularities in the maintenance of such 
vital and basic records as measurement 
books. In the case of the Vice-Chancellor's 
house, entries made in the measurement 
books have been rendered unreliable in 
consequence of accepted procedures not 
having been followed. This, in our opinion, 
is a very serious matter and one which 
should receive urgent attention of the 
authorities concerned in the University .  .   
.". 

 
"In the case of the Engineering College 

Building, in particular, the Chief Technical 
Examiner    had to 
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make an evaluation of the work 
done by actually recording.... 
detailed measurement ____  The Uni 
versity authorities had expressed 
their total inability to produce such 
basic record as detailed drawings 
and designs and estimates adopted 
for execution of work on the plea 
that their Engineers had failed to 
maintain such records." 

"Rmarks  of the University    on    the Report 
of its Committee of Enquiry". 

 
"The incumbent of this post was 

formerly employed in the office of 
the District Judge, Badaun, and was 
dismissed from service for the theft 
of some original depositions from 
the file of a sessions trial  " 
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"No denial of the charges made by 

them has come to us from any official 
source. We are, therefore, constrained 
to believe that there is substantial truth 
in these charges." 
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t[ ] Hindi transliteration.
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SHRI AKBAR ALI KHAN: No res-
ponsible person has questioned that. No 
institution has questioned it. 

Dr. K. L. SHRIMALI: Papers. 

"Your question mentioned above has 
been disallowed on the ground that it 
relates to a matter under the control of 
a body not primarily responsible to the 
Government of India." 
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"Similarly, the Chief Technical Examiner 
has drawn pointed attention to several 
irregularities in the maintenance of such 
vital and basic records as measurement 
books. In the case of the Vice-Chancellor's 
housD, entries made in the measurement 
books have been rendered unreliable in 
consequence of accepted procedures not 
having been followed. This, in our opinion, 
is a very serious matter and one which 
should receive urgent attention of the 
authorities concerned in the University   .    
.    ." 

'In the case of the Engineering College 

Building, in particular, the Chief Technical 
Examiner had to make an evaluation of the 
work done by actually recording . . . 
detail;d measurement . . . The University 
authorities had expressed their total 
inability to produce such basic record as 

detailed drawings and designs and 
estimates adopted for execution of work on 
the plea that their Engineers had failed to 
maintain such records.' 
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Remarks of the University on the 
Report of its Committee of Enquiry." 

"The incumbent of this post was 

formerly employed in the office of the 
District Judge, Badaun, and was dismissed 
from service for the theft of some original 
depositions from the file of a sessions trial 
.. ." 

"No denial of the charges made by them 
has come to us from any official source. 
We are, therefore, constrained to believe 
that there is substantial truth in these 
charges." 

 

 



 

SHRI P. N. SAPRU: Mr. Deputy Chairman, 
it is a little embarrassing for me to speak on 
this Resolution. I joined the Committee rather 
late and I did so with the greatest possible 
reluctance. I did so on the assurance that the 
Minister of Education wanted me to be there. 
Personally, I have a sort of feeling that the 
best thing perhaps in the circumstances would 
have been to have a Visitor's Committee from 
the very beginning. But this does not mean 
that this Committee has not done good work 
and eredit is due in a large measure for the 
good work that it has done, to our 
distinguished Chairman, Mr. G. C. Chatter} i, 
and our very efficient Joint Secretary, Mr. B. 
N. Malhan. 

Mr. Deputy Chairman, reference has been 
made to the fact that the Vice-Chancellor 
participated in the meetings, of the 
Committee. Under the University's Act, it was 
not within our power to prevent the Vice-
Chancellor from functioning in the 
Committee. He did not participate at the 
deliberative stage. He was there to question,  
with the    permission of 

the Chairman, the witnesses who were coming 
before us. It was not within our power to 
prevent the Vice-Chancellor from functioning 
in that capacity. Apart from that, there is the 
principle of natural justice which I venture to 
suggest, all enquiry committees must observe. 
Professor Wheare, in a monumental book that 
he has written—"Government by Com-
mittees"—has referred to this principle. And it 
is this, that you cannot deny to a person in the 
position of the accused, a person in the 
position of the defendant, an opportunity to 
defend himself and to put forward his case. 
Now, it would have been impossible for us to 
test the veracity of any witness if we did not 
know all about him and what we did was to 
look into every memorandum which was 
placed before us and which was supported by 
documents. Mr. Malhan and Mr. Naik went 
through these memoranda very carefully and I 
can assure the House that every possible step 
was taken to verify facts supplied to us 
anonymously, but supported by memoranda. 

Next I would like to say one or two words 
about the financial mess in which the 
University found itself. That financial mess 
dates from the year 1950. There was certainly 
negligence on the part of the University. 
Certainly gross irregularities were committed 
by the University. Culpable negligence was 
shown by the University and audit reports 
were not considered or not replied to with that 
seriousness which the audit authorities had a 
right to expect, which the public had a right to 
expect from the University. Certainly, there 
were other irregularities. Some embezzlements 
also had taken place. But you have to view the 
whole thing in a proper perspective. These 
things happened just after the partition, more 
or less, or say a few years after the partition, 
and for some of them the present Vice-
Chancellor is not responsible. Whatever be his 
fault he may be a businessman, just as  my  
hon.  friend,     Mr. Patel,  is  a 
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[Shri P. N. Sapru.] businessman, and the 
present Vice-Chancellor is a Cambridge 
graduate, I don't know whether Mr. Patel is a 
Cambridge graduate—the present Vice-
Chancellor, whatever his fault, is not 
responsible for them. The responsibility for 
that has to be fixed, if responsibility must be 
fixed, upon someone who occupies an exalted 
position. Of course, he is a man of great 
eminence in the world of education; but men 
of eminence in the world of education do not 
always make good administrators. I venture to 
differ in this matter from my respected friend, 
Mr. Avinashilingam Chettiar. 

Next I come to the question of the building 
operations. Of course, I could quote from the 
passages here with regard to financial 
irregularities. I do not wish to minimise the 
importance of those financial irregularities 
and I also say this, that the University never 
seriously applied its mind to the question of 
supplying the Audit Officers with answers. It 
was only after we started functioning that the 
University began to apply its mind seriously 
to the question of audit objections. 

Now I come to the question of the 
buildings. Serious objections and serious 
allegations were made with regard to the 
buildings which were purchased by the 
University. The Government of India placed 
at our disposal an officer—a Chief Engineer 
of exceptional ability—Mr. Selvam. He went 
through the matter very carefully. He 
submitted to us a report which will be found 
in the appendices to the Report. The general 
conclusion to which he came was that the 
prices paid were not unreasonable. He made a 
number of comments with regard to various 
matters of a detailed character. I am glad that 
attention was invited to some of those 
comments by Mr. Ansari. But the general 
conclusion to    which    he 

came was that the prices    paid were not 
unreasonable. 

There was the question of the purchase of 
the land of Begum A. M. Khwaja. The view of 
the technical examiner was that the price paid 
was not unreasonable, and he is an authority 
on the matter. We referred the matter to the 
Land Acquisition Officer and Mr. Malhan 
himself went to find out from the Land 
Acquisition Officer whether the price paid 
was, in his opinion, not proper, because we 
had been told that some lands neighbouring 
that area had been sold for a lower rate. But 
the consistent view taken by these authorities 
was that the price paid was not unreasonable. 
On that evidence, I venture to assert that no 
body of honest men would have come to any 
conclusion different from what we have come 
to. May I also say this? We have not spared 
Mr. Khwaja. We have commented on the fact 
that it was improper for him to be present at 
the meeting at which the affairs relating to the 
land owned by his wife were being discussed. 
I am surprised, I am astonished at the stupidity 
of the University Executive Council. The 
University Executive Council has not cared to 
understand the ethical implications of the 
principle which we have laid down. They have 
dismissed our report with scant courtesy. I do 
not know whether Dr. Wadia had any letter of 
thanks but I have had no letter of thanks for 
the work that I did as a Member of the 
Committee. I think the Executive Council has 
tried in the memorandum that it has submitted, 
to enter into arguments with us. It has tried to 
refute almost everything that we said. Take for 
example the question of the recruitment of 
staff. Certainly some of the members of the 
staff were not recruited in the proper manner. 
We have pointed out that there is some 
interceding in the university but we have also 
said that we cannot isay on the material before 
us whether there wag some influence brought 
by relatives or not. There was a particular  
case  to  which we  have  made 
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reference. That relates to an appointment in 
the History Department and the stand taken by 
the Executive Council differred at different 
times. At one time the matter was not put 
before the Executive Council because the 
Academic Council had discovered that it had 
never authorised the Vice-Chancellor to 
appoint a particular person as a member of the 
Selection Committee. At another time, 
fortified by the opinion of an eminent Member 
of Parliament, Mr. Pathak, and an eminent 
Judge of the Madras High Court, it took the 
line that the constitution of the Selection 
Committee itself was illegal because powers 
could not be delegated by the Selection 
Committee to the Vice-Chancellor. The legal 
position taken by them was absolutely a sound 
one but the manner in which the whole thing 
was done was absolutely dishonest and I use 
the word deliberately because in some other 
cases before and after this case, that principle 
of delegated authority was ignored. We have 
considered the question of the emergency 
powers of the Vice-Chancellor. Certainly there 
has been excessive use of those powers. I have 
not associated myself with the views of the 
majority in this matter because I have not been 
able to work out the percentages but I am pre-
pared to say that the use of those emergency 
powers was in many cases unnecessary and 
my view is that we should have some 
objective tests whether the law . . . (Inter-
ruptions.) The law in regard to this matter 
requires a change. 

I would say a word about the Pro-Vice-
Chancellor. I am sorry to differ in this matter 
from my respected friend, Dr. Kunzru. I do 
not know what his experience of the Banaras 
University is but I am putting it purely on 
theoretical grounds. I have no prejudices for 
or against the present Pro-Vice-Chancellor of 
the Aligarh Muslim University. I have read 
some of his books. They are scholarly 
productions. But J think it is unwise from an 
administrative point   of   view   to  have   two   
heads. 

Dyarchy does not work. It did not work in this 
country and it does not work in the Aligarh 
University and it will not work anywhere. 
Therefore, while conscious of the fact that the 
Vice-Chancellor needs assistance, we have 
said that the position of the man who assists 
him should definitely be subordinate to him, 
namely, he should have the rank of a Rector 
or Dean of Administration. I would like this 
principle to be accepted for all Universities. I 
was perhaps the most vehement critic of this 
Pro-Vice-Chancellorship and I do not regret 
having taken the line that the institution of 
Pro-Vice-Chancellorship is not desirable in 
the interests of University administration. Of 
course, the University is very angry with us 
for making thi3 suggestion. We have 
suggested that there should be a Dean of 
Students' Welfare. They have turned down 
this suggestion. I think the University's duty is 
towards its students and I should have thought 
that the Aligarh Muslim University, which 
claims to be the premier Muslim University in 
the world, would have welcomed a suggestion 
which would enable teachers to be in touch 
with their students. Therefore, I attach very 
great importance to this post of Dean of 
Students' Welfare. We have suggested some 
changes in the composition of the Selection 
Committee. We have suggested that the 
U.G.C. should be brought in, that the panel for 
selections should be supplied by the U.G.C. I 
do not know what the reasons for refusing to 
consider this proposal on its merits are. But 
the University Executive Council has turned  
down that proposal. 

An important question which we had to 
consider was that many appointments were of 
a bad character. Compulsorily retired 
Government servants   .   .    . 

AN HON. MEMBER: And even dismissed 
ones   .... 

SHRI P. N. SAPRU: . . . were employed and 
we wer« lold that in the case of one post they 
had taken the 
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[Shri P. N. SAPRU.] opinion of one who 
had been a Judge of the Supreme Court. I do 
not know what facts were supplied to him but 
I think it is wrong for any University to 
provide asylum for men who have been 
convicted of criminal offences or who have 
been dismissed for offences involving deep 
moral turpitude. 

I will say one or two more words. The 
ground to be covered is very large. Before I 
close, I shall say something on emotional 
integration. I am not unaware of or unalive to 
the dangers which communal Universities 
create for us in this country. Education must 
be a liberalising force. I have in the note 
which I have appended to this Report quoted 
on this point a striking passage from Lord 
Haldane's dedicated life. 

SHRI N. R. MALKANI: (Nominated): Are 
there any other communal universities? 

SHRI P. N. SAPRU: There is the Banaras 
University which perhaps is also a communal 
university but I think we should not 
exaggerate these dangers. I do not like the 
Jamait Ul-ulemas but I think in the University 
you will find many men who can take a 
balanced view, many men who have in the 
past rendered eminent services to the nation. 
Some of them may be revivalists. My 
sympathies are with the progressives and I 
would like therefore the question of the 
establishment of a Chair in Islamic Law to be 
seriously taken up by the University 
authorities so that Islamic Law might become 
as progressive as it is in modern Islamic 
countries today. I do not want this University 
to be a place for theologians. I have respect 
for theology and comparative religion but all 
these things need to be looked at from a broad 
angle. May I say one word finally in regard to 
the question of admission which is important? 
We have nowhere suggested    in    our   
Report    that    there 

should be any quotas.   We have pointed out 
that   the present ratio    is 65' to 35. We have 
also pointed out that the  question  of post-
graduate  teaching and admission to 
professional colleges deserves to be considered 
sepa^ rately.    We have placed the case for 
academic   freedom and we have quoted from a 
Judgment of Mr.    Justice Frankfurter in which 
he says that the-right  to  choose  who shall be 
taught is  one  of the  essentials  of academic 
freedom.    Sir,  I  stand by that principle   of   
academic   freedom.     I  have no  regrets  for  
having  been  a  party to  a  Report  which  
suggests—it  may be the indirect result of it—
that there-sould be  some consideration     
shown for Muslim  students  in this country. I 
would not like Aligarh to be looked upon as the 
Mecca of their dreams by our Muslim students 
but I would like it to be a great place of Islamic 
culture and civilisation and of that composite  
culture  which  is  the  glory  of this country. 

PANDIT HRIDAY NATH KUNZRU: Mr. 
Deputy Chairman, we have before us the 
Report of a Committee whose integrity has not 
been questioned and cannot be questioned by 
anybody. It is evident from every page of the 
Report that the Committee hag taken great 
pains to ascertain the facts and to arrive at 
conclusions without any pre-conceiv-ed 
notions. The sober language in which the 
Committee has expressed its views is a tribute 
to its impartiality and its desire to say nothing 
which would not be strictly in accordance with 
facts. The Committee has brought to light 
many defects in the administration of the 
University. These defects have been detailed 
by the previous speaker. It is not necessary 
therefore for me to go into them. It is clear 
from what the Committee has said that the 
financial administration of the University was 
not as good as it should be, that during the last 
ten years many financial irregularities had 
been committed and some appointments in the 
teaching staff and some appointments 
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in  the  nan-teaching staff had     been made in 
a questionable manner. Now, it may be said, 
Sir, that the proportion  of the appointments 
made irregularly  to the total number of    ap-
pointments made by the University is very 
small but that happens in every University.     
If   there   is   favouritism, it is shown only in 
a few cases. There is no University in this 
country where every appointment has been 
made on the basis of favouritism but as    Shri 
Raj Bahadur Gour said, even if a few 
instances   come   to   our   notice   which 
show  that  appointments  have     been made 
on grounds other than th^se of fitness and 
merit, it is a matter that requires the serious 
consideration    of the  University.    The  
Committee  has made  some  observations 
with regard to the character of the Aligarh 
University.    What   I  should   have   liked 
the Committee to do is to state whether the 
University's standards in the matter of 
admission were   reasonably high   and  
whether   they  were     uniformly applied  in     
all     cases.    The terms  of  reference  
referred to     the admission of students    also    
and    I thought    therefore    that    
Something would be said on this point.   I do 
not know how admissions are made    but I  
take  it  that  the  same-standard   is followed 
in the admission of all students no matter to 
what community they belong. 

SHRI P. N. SAPRU: That is implicit in our 
recommendation. 

PANDIT HRIDAY NATH KUNZRU: I wish 
it had been made a little more explicit. What I 
would like ensured is that the Aligarh 
University should be a place for the 
development of knowledge and boys who are 
admitted there, whether they are Muslims or 
non-Muslims, should be made to realise that 
they would gain .'jdmission there entirely on 
the basis of their qualifications and not 
because of their belonging to any community. 
If the University finds boys of equal merit and 
sometimes gives preference to Muslim boys 
because of the character of the University, it 
will not be open 

to serious criticism but if the fact that the 
University has been started by a minority 
community means that students belonging to 
it should have-preference in the University 
irrespective of their qualifications, then it is a 
proposition with which I am unable to agree. 

Lastly, I would like to say a word about the 
Committee's recommendations. Generally 
speaking, its recommendations appear to me 
to be sound and the replies of the University 
on some of the points seem to me to be so 
weak as to be deserving of no consideration. 
The University's contention that there is no 
bar to the appointment of men dismissed from 
Government service will not raise its prestige 
in the eyes of anybody and cannot be 
accepted as valid for a moment. 

Though the recommendations    may be 
accepted in general, I should like to  say a  word  
about  the     reference made  by Shri Raj  
Bahadur Gour to the desirability of abolishing 
the post of Pro-Vice-Chancellor in the Hindu 
University.     The   Aligarh   University Enquiry 
Committee has given reasons for holding the 
view that there should be   no  Pro-Vice-
Chancellor  in     that University and on the facts 
before it its view may be perfectly correct.    I 
am  not  going to argue the case for the retention 
of the post of Pro-Vice-Chancellor in the 
Banaras Hindu University at this stage.   I shall 
only say that my support to the    Committee's 
recommendations in the case of    the Aligarh   
University  should  not  mean that I am 
automatically committed to the  acceptance  of     
recommendations of  this  character  in  the  case  
of the Banaras Hindu    University    also.     I 
should  not  like  these  Universities to be dealt 
with in accordance with different standards.   
The standards must be  the  same.    But   the  
existence  of the Post of     Pro-Vice-Chancellor 
in the Aligarh University has been considered 
objectionable by the Enquiry Committee on 
certain definite grounds I   and what the House 
will have to see 
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[Pandit Hriday Nath Kunzru.] 
when it considers the Hindu University 
(Amendment) Bill is whether those grounds 
apply to the Hindu University also. If they do, 
then the post of Pro-Vice-Chancellor must 
without hesitation be done away with there. 
But if they do not, if the Enquiry Committee 
objects to the post of Pro-Vice-Chancellor in 
the Aligarh University, because of certain 
special circumstances that exist there, then, 
we shall have to consider the case for the 
continued appointment of the Pro-Vice-
Chancellor in the Banaras Hindu University 
entirely on its merits. 

This is all that I have to say, but I should 
like to say before I sit down that I give my 
general support to the Committee's 
recommendations. It will be for the Education 
Minister to consider the grounds on which the 
Executive Council has refused to accept any of 
these recommendations. Some of them may be 
valid. In that case, it may be allowed to depart 
from the Committee's recommendations. But 
if the rea0ons appear to the Education Minister 
to be unsound, he should have no hesitation in 
enforcing the recommendations of the 
Committee, which have been made  in order to 
ensure a high degree of efficiency in the 
administration and absolute impartiality in the 
matter of appointment of persons belonging to 
the teaching staff and the non-teaching staff. 

SHRI NAFISUL HASAN   (Uttar 
Pradesh): Mr. Deputy Chairman, at the very 
outset I must congratulate the Chairman and 
members of the Committee for the excellent 
Report they have submitted. I have read the 
Report and my feeling is that a dispassionate 
and objective approach has been brought to 
bear on all the  questions referred to them. I 
find from the Report that they have criticised 
the University where criticism was due. At the 
.same time, they have also appreciated some 
good points which they found in the 
University.    I feel that it is a matter 

of pride to our House that two members of 
the Committee—Prof. Wadia and Shri 
Sapru—are Members of this House. 

SHRI AKBAR ALI KHAN: In whom we 
have full confidence. 

SHRI NAFISUL HASAN: They are erninent 
Members of our House and we have full 
confidence in them. The terms of reference cf 
the Committee were confined to, firstly, the 
financial transactions from 1951 up to date, 
with special reference to the objections of the 
auditors, secondly, appointments and 
promotions during this period and also the 
question of adm'ssions and, lastly, to make 
such recommendations as may help in the 
better administration of the University. 

Now, Sir, as far as the first item, namely, 
financial transactions are concerned, the 
Committee has considered, firstly, the 
question of the purchase of land and houses, 
secondly, the question of construction of some 
new buildings by the University and, thirdly, 
other financial transactions, particularly those 
which have been objected to by the auditors. It 
is clear from the Report that as far as the 
purchase of land and houses is concerned, the 
University has paid a price which is clearly 
less than what the buildings and the land are 
worth. Then, in the matter of construction of 
buildings, it has pointed out very grave 
irregularities. In the matter of other financial 
transactions also, which have been objected to 
by audit and the utter carelessness to meet 
those audit objections, the Committee has 
taken the University authorities to task. 
Although such a state of affairs is to be found 
not only in the other universities and colleges 
but also in most of our public institutions, I do 
not think that it should be taken in any way to 
exonerate the Muslim University from the 
responsibility it owes to the Government and 
people of this country in respect of properly 
regulating and properly maintaining the 
accounts and also ot 
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taking full care to see that public money is 
properly spent. It is time that we should 
impress on all those who are charged with the 
duty of spending public money that it is a very 
serious matter and that their responsibility can 
in no way be minimised. They must pay 
special attention to the financial rules, which 
provide checks and counter-checks and if 
those financial rules are ignored, definitely the 
administration cannot successfully continue. 
The Committee has made concrete 
suggestions to remedy the defects and I hope 
the University will implement them, and the 
Government will see that they are imple-
mented by the University. 

As regards appointments and promotions, I 
may say that as far as this University or any 
other university is concerned, there are very 
few cases of promotion. In the case of teaching 
posts in particular, even if a person has been 
working as a lecturer, his appointment to the 
post of Reader—he may be appointed 
temporarily—is made by direct recruitment, in 
which persons who are lecturers of that 
particular institution and those who belong to 
other institutions are entitled to compete. 
Therefore, there are very few cases of 
promotion in a university. I find that eleven 
appointments have been objected to by the 
Committee. The period covered is sufficiently 
long, but it does not in any  way exonerate the 
University, although in a period of eight or 
nine years, in which about 1100 or 1200 ap-
pointments were made, the Committee could 
lay its fingers only on about eleven cases. If 
there is irregularity in appointments, if there is 
partiality or nepotism, that must be stopped. 
Even one case is quite sufficient to say that 
there has been irregularity in appointments. I 
find that in the explanation which they have 
given about these appointments—they have 
printed a book which has been supplied to us: 
"Remarks of the University on the Report of its 
Committee of Enquiry"— I think in one or two 
cases it may  even be considered plausible, but 
I am 

astonished that as far as the employment of 
dismissed Government servants is concerned, 
the only comment I find is that there is no rule 
to bar these appointments... . (Interruption) 
....whether it is theft or anything else. In 
Government service or even in private service 
if a person's character is doubtful, he is not 
employed. In a university which is to build up 
the character of our young men, if persons of 
doubtful character are going to be employed, 
there will be an end of ths objects for which 
the university stands. Even if there are no 
rules, the appointment of such persons is 
hrghly improper and it adversely affects the 
name of the university. The only saving 
feature of course is—although there is no 
justification for it, I must admit it—that most 
of these irregular appointments are in respect 
of non-teaching posts. 

As far as admissions are concerned, I am 
glad to find from the Report that they have 
approved the present system which has been 
in operation for a number of years. The 
Committee has approved the present system 
of admissions by the University which is that 
they prefer th? First Divisioners and high 
Second Divisioners, that is, those who have 
obtained 55 per cent marks of their own 
institutions. 

The Committee has also made certain 
recommendations for better administration 
and I hope most of them will be implemented. 
There are certain questions of course on which 
there may be two opinions. For instance, a 
change in Constitution of the Executive 
Council has been suggested. Then for the 
selection of Vice-Chancellor a slightly 
different method is suggested from what is at 
present in existence. Then the appointment of 
the Dean of Students Welfare, the abolition of 
the post of Pro-Vice-Chancellor, I think these 
are matters which may be further considered 
both by the University and by the Govern-
ment, and whatever is in the interest of the 
University should be done. On these points 
there may be two opinions. 



 

[Shri Nafisul Hasan.] 
I am very glad to find that as far as 

students' discipline is concerned, the 
Committee is fully satisfied. I And that at 
present in the universities at least in my State 
there has been trouble as far as student 
discipline is concerned. Aligarh University is 
also situated in my State, and therefore I am 
very happy to read their observations about 
student discipline. I will just read from this 
Report two or thres   sentences: 

"We are glad to record, from a mass of 
evidence placed before us by all those 
associated with the Muslim University, 
Aligarh, that the disciplinary tone in the 
student community is fairly high and in this 
respect the University compares very 
favourably with many others. The Students' 
Union, the various sports clubs, Hall 
Councils etc., seem to be working 
harmoniously and there has been no 
tendency on the part of student bodies to 
formulate demands or try and influence 
decisions in matters which lie outside their 
domain. We are specially struck with the 
fact that student organisations did not send 
up any memoranda to our Committee or 
demand to be heard in any representative 
capacity." 

Then it goes on: 
"We had several opportunities of meeting 

the students in informal gatherings and 
found that though they were conscious of 
many directions in which the amenities 
provided for them could be improved, they 
were willing to let these matters rest in the 
hands of the University authorities and 
senior teachers with whom the Committee 
was discussing them." 

In the end, Sir, I may tell the House that I 
also was a student in this very University and 
therefore I am also vitally interested in its 
welfare, and I wish that both the present 
University authorities and the Government 
will do their best to see that it prog- 

resses and serves the best interests of the 
country. 

PROF. A. R. WADIA (Nominated): Mr. 
Deputy Chairman, when I was first approached 
by the Minister to be a member of this 
Committee, I was given to uiiderstand that it 
would be a Visitor's Committee. Subsequently 
the Minister yielded to the pressure of the 
Vice-Chancellor and agreed that the 
Committee should be appointed by the Aligarh 
University. If the hon. Minister will excuse my 
saying so, I think it was a little weakness on 
his part, a weakness which might have been 
engendered by the fact that he is too much of a 
gentleman. I personally feel that the University 
authorities have not responded as they should 
have to the gesture on his part. I do remember 
that the Minister threw out a very broad hint 
that in our meetings the Vice-Chancellor, 
whatever may be his theoretical rights, should 
not be present. This hint was not taken by him 
and he was present practically at all our 
meetings. I am perfectly certain that many of 
the' tinrcl members of the staff were prevented 
from giving evidence because the Vice-
Chancellor was present. But I can assure this 
House that, his presence did not make the 
slightest impression so far as the members of 
the Committee were concerned. We did not 
lose our independence simply because the 
Vic^-Chancellor was there, though it would 
have been better and more graceful . . . 

SHRI BHUPESH GUPTA (West Bengal): 
May I ask Professor Wadia, when he felt that 
way, whether he did not make a suggestion 
that the Vice-Chancellor should be formally 
requested not to be present at the meetings? 

PROF. A. R. WADIA: It would not have 
been very graceful on the part of any member 
of the Committee to have made such a 
suggestion, because the Vice-Chancellor was 
present there under the authority given to him 
by a  statute  of the  University,   and     it 
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would have been open to him to say: "'Who 
are you to challenge me? We have appointed 
you. I am here by statute." Anyway, that 
question did not arise. 

5 P.M. 

SHRI AKBAR ALI KHAN: It was said that 
the Chairman did not want him to be present. 

PROF. A. R. WADIA; I do not think that 
the Chairman ever did not want him to be 
present. I do not think that it would be very 
graceful on the part of any of us to have told 
the Vice-Chancellor not to be present. 

SHRI BHUPESH GUPTA:     Did you 
discuss it? 

PROF. A. R. WADIA: I may assure the 
Members that there were many occasions on 
which we met informally when the Vice-
Chancellor was not present, and we discussed 
many things. But I wish to assure the Mem-
bers in this House that the presence of the 
Vice-Chancellor did not make -the slightest 
difference to our attitude and to our opinions. 
I am perfectly sure about that. 

Well, Sir, I feel that the University 
authorities have not been playing cricket. 
After having appointed the Committee, we 
had a right to expect that since we had spent 
nearly a year of our precious time on the deli-
berations, they would have accepted our 
recommendations. Instead of that, they 
appointed a Committee to sit in judgment on 
our recommendations, and although they have 
accepted many of our recommendations, they 
have also not accepted several of our 
important recommendations, which they 
would not have done if the Committee had 
been the Visitor's Committee. That I 
personally feel as a grievance as a member of 
this Committee. The Vice-Chancellor and the 
University authorities—I repeat again—were 
not playing cricket. 

Well, Sir, I am thankful to Dr. Gour for all 
the things which he has said about the 
Committee, especially when he is usually 
critical. But I was very -much surprised that 
my good friend, Mr. Dahyabhai Patel, should 
have been so unreasonably critical of the 
Committee. I think that he has not been fair to 
us. 

DR. R. B. GOUR: Now you agree that I am 
good to good men. 

PROF A. R. WADIA: You are, in spite of 
your criticisms. 

AN  HON.     MEMBER:      Sometimes. 

PROF. A. R. WADIA: I should have 
expected my friend, Mv. Dahyabhai Patel, to 
have appreciated the fact that on every term of 
the refsrence made to us, we have brought an 
impartial, objective attitude to bear on the 
problems placed before us. We have not 
minced words in saying that the financial 
organisation has been extremely bad, that a 
mistake should have been committed, maybe, 
with all good faith or without any bad faith, 
that it should have taken nine years to correct 
it—it certainly does not speak -much either for 
the auditors or the financial section of the 
University—or that large amounts should have 
been written off under the emergency powers 
of the Vice-Chancellor which certainly does 
not speak well of the financial responsibility of 
the University—or that numerous amounts 
should have been lost or overpaid because 
some officers had gone away to Pakistan and 
so on. All this certainly does not speak well of 
the University, and we have not hesitated to 
point out these defects. Nor have we been slow 
in pointing out the defects on the 
administrative side, in the Registrar's 
organisation. It is most unfortunate that a 
Central University should be so badly 
organised even in the year 1960. I think the 
House should be grateful to us for making 
very strong recommendations—because we 
had a financial expert    on 
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[Prof. A. R. Wadia.] 
our Committee—to make the University 
function much more satisfactorily in  the 
future. 

Well, so far as the admission of the students 
is concerned, my friend, Pandit Kunzru, has 
raised a warning but I do not think it was 
really necessary to extend that warning to us. 
I think—I personally feel—that since the 
University was founded in the interests of the 
Muslim community, it is but fair that the 
Muslim character of the University should be 
preserved. I do not for a moment suggest that 
inferior Muslim students should be dumped 
on the University simply because they are 
Muslims. It is not in the interest of the 
University, and nobody has recommended it. 
We have laid emphasis on the Aligarh 
students and the Aligarh students mean 
Muslims as well as non-Muslims. And we 
have made it a point that once they have been 
admitted, no discrimination should he m».de 
agninst anyone of them simply because he is a 
non-Muslim, so that on that point I think we 
are on perfectly safe grounds. 

Now Sir, I feel tnat several important 
recommendation,; of the Committer have not 
been accepted by the University. There is the 
question— and a very important question-—
of the Pro-Vice-Chancellorship on which my 
friend. Pandit Kunzru, has very definite 
views. So have I. But I speak from experience 
as Pandit Kunzru cannot, because I have been 
a Pro-Vice-Chancellor myself, and I know 
where exactly and under what circumstances 
the Pro-Vice-Chancellor's appointment is 
justified and I know where exactly it is not 
justified. And I am perfectly clear in my mind 
that, where you have a full-time paid Vice-
Chancellor as in Aligarh or in Banaras, the 
appointment of a Pro-Vice-Chancellor is at 
best superfluous: at worst harmful, and, 
therefore, it is very necessary that the post 
should be abolished.    Now,  such   an 
important  re- 

commendation  has not  been accepted by the 
University. 

We have recommended that if a member in 
the Selection Committee differs from the 
opinions of the majority, he should be asked to 
mention his reasons for it. Now, even that it 
does not want to accept. Why should not a 
dissenting member have the-right to say why 
he does not accept certain recommendations? 
It will be seme guidance to the Executive 
Council. They did not accept the recom-
mendations for the constitution of the 
Selection Committee for non-academic posts. 
We have recommended the appointment of a 
Dean of Student Welfare. I think it is one of 
the best recommendations that we have made 
and one which has been very successfully 
carried out ir. the Banaras Hindu University 
and yet, the University has turned it down. So 
it goes on. We know that there have been 
many occasions on which the administrative 
and the academic -members of the staff have 
not been able to see eye to eye. There have 
been open disputes on that point and, 
therefore, we suggested that specific 
instructions should b« issued to all the heads 
of departments by the administration, and the 
University has turned it down. There is no 
reason g'veu for it. We have delved in detail 
into many unsatisfactory appointments made, 
about the Deputy Registrar, the Assistant 
Registrar on the academic side and others. 
Well, Sir. it has been pointed out that in the 
cours? of about ten years nearly twelve 
hundred appointments were made and we have 
pointed out only eleven which h.ive been bad; 
it ccmes to hardly one percent, of the staff. But 
that is not. the way of looking at 
appointments. A University Should be like 
Caesar's wife, should be above suspicion. 
2very appointment made should be perfpetly 
fair and should not be exposed to the charge of 
nepotism as has been the case. In the case of 
the Aligarh UniveTity, it has been openly said 
that the appointments have been practically 
monopolised by about six families in Aligarh, 
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It does not speak well of a university and that 
requires looking into. 

Teaching and research should not be 
demarcated. They should go both hand in 
hand and yet, even while we were sitting on 
the Committee, the Executive Committee 
takes a decision and snakei a separate 
department of the Institute of Islamic Studies. 
Even though the Vice-Chancellor was re-
quested by our Chairman that they should 
wa't till our Report was out, this courtesy was 
not extended to us. After all, the waiting for a 
few months would not have made any 
difference to the University. 

Well. Sir, I should just like to make a 
reference to one point which is a very delicate 
point. I am conscious that there is one 
problem in the University which has been 
acutely agitating the minds especially of the 
teaching staff in the University and even 
outside the University and of which we have 
not taken very firm notice. 

[THE VICE-CHAIRMAN     (SHRI NAFISUL 
HASAN) in the Chair.] 

And that refers to the Communist 
infiltration in the affairs of the University. 
Well, Sir, I may frankly admit that the -
members of the Committee themselves were 
somewhat divided in their attitude to this 
general question, and that is why their report 
appears to be very innocuous. We tried to 
cover up our differences by using words 
which do not mean much, but I may frankly 
tell you on the floor of this House, as a 
Member of the Rajya Sabhaj that there is 
something not so simple as my friend, Mr. 
Sapru, imagines. I do agree with him that 
there should be academic freedom. After all, 
the Communist Party has been recognised as a 
political party by our country, and that is why 
we have our Communist friends here, and I 
welcome thei-r presence. Their criticism is 
very often useful. 

PANDIT HRIDAY NATH   KUNZRU: 
Sometimes. 

PROF. A. R. WADIA: But I am acutely 
conscious of the one fact that the freedom 
which they demand from others, thay are not 
prepared to extend to others, and especially 
when some key appointments like the Deputy 
Registrar or the Assistant Registrar, which 
have been occupied and filled up by 
Communist, fall vacant, it often happens that 
a non-Communist, however good he may be, 
will never get a fair chance of appointment. 
But I, as an individual member, feel very 
strongly about this. What the University 
should do or what the Government should do, 
I do not  know;  I  leave  it to them. 

SHRI BHUPESH GUPTA: May I say, Sir . . 
. 

PROF. A. R. WADIA: You can speak later. 

SHRI BHUPESH GUPTA: Is it proper for a 
Member of the Committee, having done 
something there, to bring in here, in the usual 
American style, Communist infiltration', and 
to say things? It was open to him to raise it 
there and have it thrashed out. I have read 
through his report. There is no such reference. 
He could have given a note of dissent there 
that he did not like such things. Therefore I 
say to Dr. Shrimali that McCarthyism would 
do no good. Therefore people who believe in 
McCarthy style should not be put on such 
committees, however great they may be in 
their own fields. 

THE VICE-CHAIRMAN  (SHRI NAFI-SUL 
HASAN) ;       I     think     the     hon. Member 
realises his responsibility    of both the 
capacities. 

SHRI BHUPESH GUPTA: Not as a" 
•m:mber of the Committee but as a believer in 
McCaTthyism. 

(Interruptions). 

PROF. A. R WADIA: Well, I may have been 
put on the Committee, but I am a Member of 
the Rajya Sabha as well, and the freedom that 
Mr. Bhupesh Gupta has often claimed for 
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LProf. A. R. Wadia.] 
himself can be claimed by me as well as a 
Member of the Rajya Sabha. 

SHRI BHUPESH GUPTA: I do not go to 
committees. 

PROF. A. R. WADIA; Anyway, Sir, Mr. 
Bhupesh Gupta is free to have his own 
opinions. I have frankly expressed the distress 
that many •members of the Aligarh 
University do feel about the situation. 

SHRI BHUPESH GUPTA: What is the 
evidence? 

PROF. A. R. WADIA: Now, Sir, I may 
frankly say what the result of that reaction has 
been. One definite result of that reaction has 
been the rise of naked orthodoxy, naked bigo-
try, in the University. Now I know that one 
member of the Communist Party has been 
openly critical even of the Qoran. I have been 
told that by members of the Aligarh 
University themselves. Now you can easily 
imagine that in a Muslim University criticism 
of the Qoran will easily evoke even a revolt. 
My surprise is that the students have not 
rebelled. Anyway I am not surprised that in 
the interests of Muslim orthodoxy they are 
building up now an outer opposition to the 
communistic influence in the University 
(.Interruptions) and that seems to me to be 
equally dangerous to the well-being and the 
good name of the University. Well, Sir, it is 
not for me, as an individual Member of the 
Rajya Sabha, to say what could be done. It is 
for the Government to take action. J am 
perfectly certain that they are fully conscious 
of all the facts, and I repeat again that I 
appreciate—apart from my friend Mr. 
Dahyabhai Patel's remarks—the appreciation 
that has come from practically all the 
Members who have taken  part in this debate. 

SHRI BHUPESH GUPTA: I would like to 
have a word. 

THE VICE-CHAIRMAN (SHRI NAFI-SUI, 
HASAN): Not just now. 

SHRI BHUPESH GUPTA: Any time you 
may call me. 

(Interruptions). 
SHRI M. GOVINDA REDDY (Mysore): Mr. 

Vice-Chairman, Sir, before I proceed to make 
'my observations on the Committee's Report, I 
would like to thank Dr. Raj Bahadur Gour for 
giving this House an opportunity to discuss 
such an important matter. I would also like to 
express my appreciation of the services that 
the members of this Committee have rendered 
not only to the University but also to the 
country. Sir, their task was none too easy. 
They took upon themselves an onerous 
responsibility. We know Sir, when in this 
country we find minorities a bit sensitive, that 
to probe into the affairs of a minority 
institution is really a delicate matter, and it is 
liable to be misinterpreted. The task of the 
Committee Members therefore was very 
delicate and very difficult, and particularly so, 
Sir, after the Vice-Chancellor of the 
University issued a press statement to say that 
the allegations made against the University 
were false and a travesty of truth and 
something of the sort. 

SHRI AKBAR ALI KHAN: And the 
Committee ultimately held that it was 
substantially true. 

SHRI M. GOVINDA REDDY: Anyone who 
goes into the Committee's Report will find 
whether it was so or not. Well, I am not going 
into that. I have also to appreciate, Sir, the 
firmness with which the Minister of Education 
has dealt with this matter. I am aware of Prof. 
Wadia's observation here regarding his 
gentlemanly weakness, but I am sure that but 
for the firmness of the Education Minister this 
Committee would not have come into being, 
knowing, as we do, what the committee 
previously appointed by the University did. 
Sir. the picture that is revealed after this 
Committee raised the curtain of this 
University is a dismal one but after hearing 
Prof. Wadia I must say that it is a startling 
picture too. 
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Sir, let me come  to the    financial 
irregularities.    There will    be    some 
irregularities in. any institution.   Even in 
Government the Public    Accounts Committee 
finds several irregularities of a very grave 
nature.    So, if some irregularities   occur  in  
spite     of  the University authorities taking 
care and precaution and exercising    prudence, 
"well, no one would blame the authorities but 
here, Sir, I cannot entirely absolve the 
authorities of the University  of  their  
responsibility  for  these irregularities. Sir, the 
financial position «f the University was not 
very happy. If Table VI is seen, there is a 
tremendous difference in the expenditure in-
curred in 1950-51 and that in the years after   
1950-51.   I   can   understand  the •difference      
being      Rs.      10,000      or Rs.  20,000 but 
the differences are in lakhs  of  rupees,   and  
the  Committee observe that   whereas the   
enrolment "with, the University had increased 
2| times, the recurring expenditure of the 
"University had increased 4 times.Well, this is 
a state of affairs which should certainly have 
attracted the attention of the management.   But 
management 'has not given any attention to it.   
The system of audit which the University 
seems to have adopted or observed or tolerated 
so long is a system which no other institution in 
the country worth the  name has  ever  
accepted.   Sir,   it is  a   voucher   system,   and   
according to the voucher system anybody here 
>can be an auditor.    It simply means this.   
You take an item of expenditure and see if 
there is  a    corresponding •voucher or not, and 
if there is a corresponding voucher, you mark  
it off. "Well,  if that is what    audit    means, 
anyone of us can be an auditor.   But here was a 
firm of chartered accountants appointed to go 
into this purpose in this manner, and this firm 
of chartered accountants was  the one particular   
firm,   as   the   Committee     say, when was 
favoured by the University authorities.    I do 
not want to go into the motive of it.    Now,  
Sir,  it  is tho business  of  a firm  of    chartered 
accountants,  it  is the ethical  code  of 
chartered   accountants,   to  go     about their 
duty in a very hone?t    manner, :and here I see 
that this firm has not 389 RS.—7 

gone about it in an honest manner, because 
they did not care to verify an item of 
expenditure to see whether it was properly 
authorised or not, whether it conformed to the 
statutes of the University or not. Maybe, the 
University authorities were ignorant of that, 
but I can never excuse the University 
authorities for tolerating such a procedure. A 
man comes, sits as an Auditor and says, "You 
incur the expenditure. I will O.K. it." This is 
the system, the Committee very wisely 
pointed out, that has been responsible for so 
many of the irregularities. 

There is further default on the part of the 
University authorities. When the Accountant 
General, Uttar Pradesh, brought to the notice 
of the University authorities certain defects 
and irregularities, as a result of which the 
Education Ministry at the Centre sent queries, 
what was the attitude of the University? If the 
University authorities, whosoever they were, 
were very honest, they should have certainly 
awakened and gone into the thing. But here, 
to our great regret and to the misfortune of 
the University, they did not care until the 
Ministry of Education issued reminders after 
reminders, repeatedly. And what is the reply 
that they get? It is something on the following 
lines: 

"There is no use appointing a committee 
to go into this question. We shall ourselves 
give replies to audit objections." 

This is how the University authorities reply 
when very grave irregularities are pointed 
out. The Committee on page 31 says:— 

" . . .how this voucher audit conducted 
bsfore 1951 was at times perfunctory and 
one cannot help forming the impression 
that it might have concealed as much as it 
re veal-ed." 

The various irregularities committed are of a 
very grave nature. I have also been a member 
of the Public Accounts Committee and I have 
also come  across  irregularities    but     not 



 

[Shri M. Govinda Reddy.] 
irregularities of this magnitude. Here is a sum 
of Rs. 1,29,47.31- credited to the Medical 
College account and to this day the Treasurer 
does not jay where the amount has gone. He 
has not satisfied the Committee. The Com-
mittee says that no definite reply has been 
received in this regard. 

Mention has already been made of the G.P. 
Notes worth one lakh of rupees. Of course, 
later on it was found but a wrong entry was 
made and the amount really was placed in 
fixed deposit, and later when it was 
discovered, this fixed deposit was withdrawn 
and the amount was credited to the Medical 
College account. It is all right to say that there 
was no loss on that account, but would the 
University authorities tolerate a mistake on 
the part of the accountant of their University 
of this sort? A man very easily forgets what 
was in the fixed deposit, and then he credits it 
to the Medical College Fund and debits it to 
the Muslim University Fund. 

Sir, the University's responsibility is again 
to be questioned with regard to the 
appointment of an Honorary Treasurer. This 
Honorary Treasurer was obviously a favoured 
man, was got intentionally, because he was 
made to supervise everybody connected with 
the audit, even the Internal Auditor who 
should have an independent status. The 
position of the audit was made to subserve 
this Honorary Treasurer and the Committee 
says that many of these irregularities were iue 
to this Honorary Assistant Treasurer's 
attitude. 

Sir, I should like to say a few words about 
the building. Hon. Members have made 
observations regarding this budding. I do not 
find anything wrong in what is reported about 
the purchases made. God alone knows what 
must have happened but when an impartial 
officer of the Works, Housing and Supply 
Ministry. Mr. L. G. Salyam is appointed he 
goes into the accounts in a technical manner 
and reports   to   us   that   the   prices    paid 

were not high, rather in some cases they were 
advantageous, I do .lot think it is fair on our 
part to question his statement. But there are 
some observations made by the Committee 
with regard to this affair when they say that no 
particular system was observed. Contracts 
were not openly published. Tenders were not 
openly invited and then some favoured 
contractors were accepted and a contractor 
was given advance payments, and that 
contractor finally failed to do the work and the 
work had to be entrusted to other contractors. 
One of them migrated to Pakistan. In reply to a 
query by the Auditors it was stated that they 
had migrated to Pakistan. But later on it was 
revealed that they were in India, and they were 
in Kanpur. It is a very sad state of affairs. The 
acceptance by the University authorities of the 
contention of a person disappearing and 
migrating to Pakistan, I can never commend. I 
can never commend the-authorities for giving 
rise to such a* myth. 

Then, with regard to appointments and 
promotions, this is a very disturbing feature. 
Two hon. Members-of the Committee have 
spoken here. After that it is not necessary for 
me to go into the question of these 
appointments. I have gone through. the 
detailed appointments of persons^ for 
instance, the History Professor, Office 
Superintendent of the College, Foreman, 
selection of dismissed people and so on and so 
forth. In all these cases not only propriety was 
not observed but, as hon. Members have 
observed, there has been favouritism shown 
and no decent institution worth the name 
would have done it. In one case very 
unfortunately a series of promotions has been 
g;ven. The person is taken today, appointed 
temporarily, draws temporary pay and thre* or 
four months later is shifted to another 
appointment and his temporary pay is 
safeguarded and he gets? another pay there. 
Again he is shifted, sent abroad for studies and 
when he comes back, h» is shifted from that 
work    All th:s. as the hon. Mr. Sapm: 
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was saying in another connection, was a 
dishonest method, and nobody can excuse 
appointments made of people who were guilty 
of moral turpitude. 

(Time   bell rings.) 

I will take two or three minutes more. 

Sir, an hon. Member made serious charges 
regarding nepotism. I am very reluctant to 
make such a charge. But if we go through the 
list of several appointments which the 
Committee has mentioned, it reveals that 
there are only five families and all the 
appointees are related to these five families. It 
seems as if it was a family gathering. Such a 
state of affairs should not prevail  in  a  
university. 

Then, there are the Tibbia College affairs. 
The Committee have said that these Tibbia 
College affairs were very disgraceful. The 
products of this college were not regularly 
trained. The words they have used are: "They 
were a menace to the public". Without 
undergoing proper training theye were even 
allowed to practise allopathy and they have 
said "They were a meiace." In the face of such 
a state of affairs in the Tibbia College I refer 
to a letter written by the Chairman in response 
to the request of the Vice-Chancellor. After 
challenging the propriety of this Tibbia 
College the Committee has recommended the 
dissociation of the University with the Tibbia 
College. 

(Time   bell  rings.) 

My time is up but before I sit down I want 
to suggest to the Minister that I do not agree 
with Dr. Gour's suggestion that this institution 
or any institution in India, particularly an 
educational institution, should be a 
denominational institution. The deno-
minational character of this institution should 
go. What is wrong if you abolish the word 
"Muslim"? Take it off. Take off the word 
"Hindu" from Bena-ras Hindu University. 
Keep this one as only Aligarh University. If 
even that is not needed, you can say "A" 
University and "B" University.    That 

is the only way to national integration. Sir, I 
would suggest to the hon. Minister very 
humbly, that he should amend the Central Act 
itself for this purpose. Let him take courage in 
his hands, just as he has taken courage and 
appointed this Committee of Enquiry. Let him 
amend the Act to secularise the University. I 
do not want to be misunderstood. I do not 
want the Islamic character of the university to 
be lost. I want its Islamic character to be 
retained. Shri Avinashi-lingam Chettiar was 
saying here that in the Madras University 
Islamic culture is being taught. There is 
nothing wrong in it. So also, let the Aligarh 
University continue as in the past, to be a 
centre of Muslim culture. But let it be a 
secular university and not be like the 
forbiddin city of China, and he only for one 
community. I could have excused it even if it 
had been for one community, but here it was 
only for one family or some families. So I 
submit the hon. Minister should take strong 
action in this matter. 

Thank you, Sir, for showing me this 
indulgence. I generally agree with the 
recommendations of this Committee. 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN) : Mr. Bhupesh Gupta. Please take 
only five minutes. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, it was not my intention to speak on 
this particular subject, although I am one of 
the sponsors of this notice. But after hearing 
the speech of one of the hon. Members of this 
House who also happens to be a member of 
this particular Committee which enquired into 
this matter, I am somewhat provoked, 
somewhat tempted and somewhat angered to 
speak. He seems to have laid down a danger 
rous principle. I do not know who the 
communists are in the Aligarh University in 
h'gh positions. I did not know. I should have 
known, but he seems to know. Anyway, 
assuming his principle, if communists are in 
such positions, that is to say, people with 
communist thought and so     on, 
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[Shri Bhupesh Gupta.] 
then of coruse, according to him, the heavens 
will come down. The University will go to 
rack and ruin. Education will disappear and 
there will be nothing but dark despair. Such is 
his view. May I ask, if such principles were to 
be accepted, would I, and others on this side 
of the House, not be better entitled to ask why 
gentlemen connected with big business house 
of Tatas, should be made members of the 
University Grants Commission and be 
nominated and so on, and sent on university 
enquiry commissions? This question I may 
also ask. Therefore, do not introduce such a 
thing. 

PANDIT HRIDAY NATH KUNZRU: No 
member of the house of Tatas is on the 
University Grants Commission. 

SHRI BHUPESH GUPTA: I know that; but 
the Tata people get in there. And I say, people 
who go a step further to the right, compared to 
the Swantantra Party, find their way into such 
commissions and into such bodies, including 
the University Grants Commission. Well, 
nothing happens. Then why should I take this 
kind of sermonising on such things from such 
a gentleman just because he happens to be an 
educationist in a particular way? You 
understand, Sir. Therefore, let us not go into 
these things. If that is the game, then we can 
also play it. I -will play it and expose certain 
members of the University Grants 
Commission and bring up their entire connect 
ons, economic and otherwise, with certain big 
businesses and ask the studsnt community and 
the teaching community, how they feel about 
such positions being filled in the universities, 
by such persons. So it will not be good. 
Therefore, those who are in glass houses 
should not throw too many stones on others. 
That is all the advice that I give. 

Hers I would like to invite your attention to 
what Mr. Sapru has said in his note of dissent. 

DR. K. L. SHRIMALI: Sir, there is no note 
of dissent to this Report. I should like to 
correct the hon. Member. 

SHRI BHUPESH GUPTA: All right, it is a 
separate note then. There he has said that 
though some of the teachers may have 
Marxist thought, there is no evidence 
whatsover to show that they are communists. 
Here is a former judge of the Calcutta High 
Court   .    .    . 

AN HON. MEMBER: No, he was of the 
Allahabad High Court. 

SHRI BHUPESH GUPTA: I am sorry, of the 
Allahabad High Court, a former judge of the 
Allahabad High Court and a well-known jurist 
of this country and I think he would under-
stand these things better, this point of 
evidence and so on, than a certain gentleman 
who may be very well connected with big 
business but who does not understand or study 
law; that is the position, even if he be a mem-
ber of a commission of this kind. Mr. Sapru—
I mean Dr. Sapru—contradicts it here. 

PANDIT HRIDAY NATH KUNZRU: "Mr. 
Sapru" is correct. 

SHRI BHUPESH GUPTA: He is so learned 
that I feel like calling him "Doctor". This is 
not a contradiction of any majority or minori y 
report. In this there is no majority or minority. 
So is it decent, is it proper for an hon. 
Member to say that, after having functioned in 
the Commission? He did not raise any 
objection to the Vice-Chancellor being present 
b?cause it was imporper, according to him. 
How could he ask the Vice-Chancellor, even 
informally for courtesy's sake, not to be there, 
for reasons of propriety? But having 
functioned there and after having got all the 
opportunity to write whatever thing he wanted 
to write, he is taking advantage of this debate 
to brine; in in the usual McCarthy style, this 
question of penetration of Communists. 
People would laugh  at such     things 
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when they come from a learned man. That is 
not the question. What 1 say is, as far as the 
University is concerned, people will have all 
kinds of thoughts, Congress thought, Commu-
nist thought, Marxist thought, and even Mr. 
Wadia's out-dated, conservative thought. I 
don't mind having his thoughts there, although 
I want all those thoughts to be overcome 
properly in the intellectual and ideological 
fields. But I have objection to bringing it in 
here when there is not the slightest need. 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN) : Mr. Gupta will keep his promise 
and finish. 

SHRI BHUPESH GUPTA: Yes, Sir. But this 
is the crux of the matter. Here you have 
communalism and reaction, both. It was 
Hindu communi-lism and Muslim 
communilism, and now I find that big 
business also has smuggled in here and they 
have combined to attack the Aligarh 
University and from that position a kind of 
war is waged against progressive things, a war 
of conservatism against liberal ideas, a war of 
dark obscurantism against something that is 
enlightment and all that.    Such is the 
position. 

Sir, I finally request you and through you 
the Education Minister, that if people have 
strong political prejudices against a particular 
party, whether it be the Congress Party or the 
Communist Party or the P.S.P., the 
Government should never appoint such people 
to commissions of this kind or to the 
University Grants Commission. Otherwise 
people would make it a point to agitate in the 
country; to demonstrate and to hold black flag 
demonstrations when such a gentleman comes 
to any place. 

DR. K. L. SHRIMALI: Sir, I am very 
grateful to some of the hon. Members who 
have said some kind words about me. I think 
it is more their large-heartedness than 
anything that I may have done, that is respon-
sible for the remarks that they have made. 

In the first place I should like to pay my tribute 
to the    members    Gf this Committee.    This 
has been done    by several   Members  who  
spoke    and   I should  l.ke  to  wholeheartedly     
join hands with them in this.    The members of 
the Committee had a very difficult      task.      
In  fact,    I    had    to approach each of these 
members individually.   Members appointed to 
work on  this  Committee  were most reluctant.    
It was not a very pleasant job and I am deeply 
grateful to them for having served    on    this    
Committee. Prof.   Wadia   complained   that     
after having requested him to serve on the 
Visitor's Committee, I later on asked him to 
serve on the University Committee.    Sir, this 
is true.    The    Government had  decided to  
appoint  the Visitor's     Committee.     Several   
Members have questioned  my conduct  in this  
regard.    But I would    like     to assure the 
House that I did this in the best  interest  of the     
University.    A deputation came and  saw me 
and  it included  a distinguished Member    of 
this  House and he would bear    out that I told 
the Members of the deputation  of the 
Executive Council  that Government had 
decided to appoint a Visitor's Committee.    I 
did not want to  do  anything which would  in 
any way give an impression to the people that  
we wanted  t0 do any kind    of harm to the 
University.    It may have been an error of 
judgment but I would like to  assure the House  
that  I  did this with the best of motives.    Now 
after the Committee started this work, 
unfortunately there were some differences  
between  the    Vice-Chancellor and the 
Committee.    It was very un-• fortunate that 
these differences arose and the Committee 
resigned.    At the time     this     Committee    
was    being appointed, a suggestion was made 
that an hon. Member of this House, a dis-
tinguished Member, Shri P. N. Sapru, might 
also be included in this Committee.    In fact a 
question was asked here  in the Rajya Sabha  as 
to  why I  was  not     including     Mr.     Sapru. 
'My  approach  in  the  beginning     was that  p-
]l  these  three members should belong  to  the  
minority  communities. It  was  proposed  to 
have 'a 'Financial 
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[Dr. K. L.  Shrimali.] 
Adviser, Mr. Kartar Singh Malhotra, coming 
from Punjab, then Prof. Wadia and Prof. G. C. 
Chatterji. We thought that it would be better to 
keep neither a Hindu nor a Muslim. These 
three gentlemen were distinguished in their 
fields.  .   .  . 

SHRI AKBAR ALI KHAN: There was a 
fourth Member also. 

DR. K. L. SHRIMALI: Who was it? 
SHRI AKBAR ALI KHAN: The Secretary. 
DR. K. L. SHRIMALI: If the hon. Member 

thinks that the Member-Secretary should not 
have been there, he is very wrong. He had a 
right to be there. I strongly object to his 
suggesting by any means that there was a 
Hindu Member. That is what he is hinting at. I 
am afraid he is doing more harm to the 
University by raising this question. 

SHRI AKBAR ALI KHAN: When the hon. 
Minister classified it, then I said that it was 
better to give the correct picture. I do not cast 
any aspersion against the Member-Secretary. 
Let it be made clear but I said that there were 4 
members. 

DR. K. L. SHRIMALI: The Secretary to the 
Government had to be there. In fact our past 
experience at the Banaras Hindu University 
shows that there were errors and mistakes and 
therefore an officer of the Ministry had to be 
there. He was there as an officer of the 
Education Ministry and not as a Hindu or a 
Muslim. Let me make it very clear to the hon. 
Member. Raising this kind of thing is doing 
more harm to Muslim University. I have great 
respect for my hon. friend but raising this kind 
of questions is injuring the cause .   .   . 

SHRI AKBAR ALI KHAN: I am not raising. 
You raised this question saying that these were 
the three people. I simply pointed out that j there 
was another gentleman who was the Member-
Secretary, without any aspersion ... 

DR. K. L. SHRIMALI: By suggesting and 
insinuating that he was a Hindu Member .  .   
. 

(Interruptions.) 
SHRI BHUPESH    GUPTA:     .    .    . 

DR. K. L. SHRIMALI: I refuse to yield to 
the hon. Member. I strongly object. A 
Government officer is a Government officer. 
He is neither a Hindu nor a Muslim   .    .   . 

SHRI BHUPESH GUPTA: The hon. 
Member need not say .  .  . 

DR. K. L. SHRIMALI: I refuse to yield.   It 
is very objectionable .   .   . 

SHRI JOSEPH MATHEN (Kerala): 
Nobody mentioned the community. 

DR. K. L. SHRIMALI: I was saying all the 
time that here were three gentlemen. Let me 
say, one was a Parsee, one was a Sikh and one 
was a Christian, all selected because they did 
not belong to any.... (Interrupt tions). Hon. 
Member should stop making comments on 
what I. say now. These people were highly 
distinguished in their own fields and had made 
great contributions in the field of education 
and finance and, therefore, we made this 
selection. Then the question arose that some 
more members should be added. In fact this 
deputation which came to me, they them-
selves, suggested that Mr. Sapru's name might 
be included. I must say that I have the highest 
respect for Mr. Sapru. He knows it. He is an 
old friend and I hold him in high esteem. 

SHRI    BHUPESH    GUPTA:       The most 
sensible man you took. 
DR. K. L. SHRIMALI: If I did not put him on 

this Committee at the first instance, it was not 
because I had in any way thought that it might 
injure the cause of the University or he might be 
partial. Far from it. My whole intention was to 
make the I people realise that this was an impar-
tial Committee which the Government had 
appointed, a Committee whose integrity and 
impartiality could never 
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 be questioned, but later on the question arose 
and it is true that pressure was brought on me 
and the Vice-Chancellor himself came and 
said mat this Committee had some friction and 
he said that it would be better to have some 
person with judicial experience. Mr. Sapru's 
name was suggested. Then I thought it would 
be better to put another judge from the 
minority community and so we had these 
people. This is my explanation. I have acted in 
the best interests of the University. I have 
always respected the University. 

I shall come to the report a little later but 
before that I should like to make a reference to 
the Aligarh Muslim University Enquiry 
Committee appointed under the Chairmanship 
of Sir Ibrahim Rahimtoola in October 1927. I 
should like to just read a few extracts to show 
how the University stands today with regard to 
administration as compared to that period  
when this Committee was appointed. It 
consisted of three persons—The Hon. Sir 
Ibrahim Rahimtoola, Sir Philip Hartog and Sir 
George Anderson. The terms of reference 
were more or less the same and what did that 
Committee say? 

"We made it our first business to ask for 
a detailed statement of the names, 
qualifications and pay of the staff, but we 
were only able to obtain it after long delay, 
as it appears that the University keeps no 
full record o£ the qualifications and ser-
vices of the various teachers." 

With regard to appointments they said: 
"But in Aligarh a number of ap-

pointments have been made by promotion 
at a meeting of the Executive Council 
without previous consideration as to 
whether the higher post was required or not, 
without definition of the conditions of the  
post, without advertisement and without a 
Committee of Appointment to consider the 
qualifications of the persons promoted. 
Readers have been promoted to professor-
ships and lecturers to readerships an. this 
way without the    slightest 

consideration of the question whether mere 
qualified candidates could not be obtained 
for the higher posts. Som,? cf the 
promotions may have been deserved; 
others were certainly not; and we 
recommend that this practice should be 
discontinued." 
Then with regard to building and 

maintenance of accounts also this Committee 
had to make some comments. The Committee 
gees on: 

''We are of opinion that the expenditure 
needs more checking in detail than is 
exercised at the present moment and that 
the Finance Committee has been far too 
lightly worked    .    .    . 

We are not satisfied with the financial 
working of the Book Depot, the Press or the 
Buildings Department. We have had grave 
complaints made with regard to all these 
departments, especially the Building 
Department. It has been-stated that 
buildings have been erected without the 
previous approval of either plans or 
estimates, that there have been grave faults 
in the buildings erected in this way, and that 
there have been overcharges." 
When one reads this Report of 1927 and 

again reads the report of 1961, one does not 
find any substantial improvement. In fact the 
same things have been repeated. It seems that 
the same pattern has been maintained in the 
Aligarh University during all these decades. 
This is a matter which is of grave concern not 
only to the Muslim community but to the 
whola country. We are anxious that our 
universities should be places where in 
administration, in efficiency, in integrity, in 
impartiality, there should be no question. 
They must be above suspicion in these 
matters. How are they to produce men with 
character and vision and provide leadership 
for the country? It is a great misfortune of 
mine that I had to deal with tha Banaras 
Hindu University first and the Aligarh 
University now. It is a very unpleasant job but 
I shall not shirk my responsibility in this mat-
ter.    And  unfortunately,    as Dr.  Raj 



 

[Dr. K. L. Shrimali.] Bahadur Gour pointed 
out, the Aligarh University lost sight of that 
vision and ideals of its founder and it got 
mixed up in politics and he is right when he 
said that the University started giving mod°rn 
education with conservative politics. Of 
course, I shall have to say something about 
the 'conservative polities' a little later in some 
other context. Sir Tej Bahadur Sapru-—I am 
quoting a statement which appeared in The 
Leader—said: 

"The college.................  
This was about the M.A.O. College. 

"The college was not only a seat of 
Western education for Muslim youth but 
under the active inspiration and guidance of 
its first three Principals Beck, Morison and 
Archibald, was also a centre of great 
political activity. The purpose was to fight 
the Congress and prevent the introduction 
of democratic form of Government." 

This has been the bane of the Ali-garh 
University. I do not like to refer to the past 
because I think it is wrong to remind the 
University every time of this past but at the 
same I think we should make a proper 
analysis of the whole situation. The Aligarh 
University became a centre of Muslim League 
activity. A number of their students and 
professors went into the country and 
propagated this ideology which led to the 
partition of 'this country. After independence 
we sent one of our best men to that 
University, Dr. Zakir Husain. I am sorry our 
revered friend here made some reference to 
Dr. Zakir Husain; I am afraid I do not agree 
with him. As far as I am aware   .... 

SHRI P. N. SAPRU: I have the high, est 
regard for hjm. What I said was that these 
things occurred in his time and the fact that he 
is a great scholar does not necessarily make 
him also a great administrator. 

DR. K. L. SK Sir, it is true 
recurred in 

his tenure but let me tell you that the 
Committee has not pinned down the 
responsibility on anybody. There have been 
certain financial irregularities but he has been 
let down by people whom he had trusted. That 
is what has happened in Aligarh University. 
Unfortunately, though our friend Mr. Bhupesh 
Gupta has been greatly excited about a very 
innocent remark which has been made by Prof. 
Wadia, it seems the cat is out of the bag and he 
doss not like to face the truth. That is the 
whole trouble. After independence the Aligarh 
University has been selected by the Com-
munist Party as the single University for the 
propagation of the Communist ideology 
among the students and teachers.    Let him 
deny that. 

SHRI BHUPESH GUPTA: What are we to 
deny?    Sir, he is making    an 
allegation    .... 

DR. K. L. SHRIMALI: He wont deny it. 
Aligarh University is the one University which 
has been selected by-the Communist Party   
...... 

SHRI BHUPESH GUPTA: We d» 
propaganda here, everywhere. In Calcutta we    
do    propaganda. I do not 
know if in Aligarh University   .    .   _ 

DR. K. L. SHRIMALI: They are very 
careful people, very clever people. 

Sir, after independence some of 
the people who advocated partition of 
India felt frustrated and communism 
flourishes in an atmosphere of frustra- 
tion and despondency. It is very in 
teresting to observe how the develop 
ment has taken place. Sir, I ask you, 
what is the relationship between the 
Marxist ideology and the Muslim Lea 
gue ideology? Are not they poles 
apart? How is it that in the Aligarh 
University which was a centre of Mus— 
" lim League  activi ienly    over- 
night we found Professors becoming 
communist. There are today—let me 
tell my hon. friend, Dr. Raj Bahadur 
Gour............(Interruptions'). 
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SHRI BHUPESH GUPTA: Sir, If the hon. 
Minister speaks like the Police Minister, then 
you must give us a chance to deny this. 

Dr.. K. L. SHRIMALI: The Educa 
tion Minister is speaking like Educa 
tion     Minister ................. (Interruptions). 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN):  Order, order. 

DR. K L. SHRIMALI: . . . and I want to tell 
my hon. friend, Mr. Bhupesh Gupta, that they 
are doing great harm to the country. 

SHRI BHUPESH GUPTA: Where is all this 
in the Report? He can't make statements 
which   .... 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN) :   Order,  order. 

SHRI BHUPESH GUPTA: I repudiate such 
things. 

DR. K. L. SHRIMALI: What happened 
when agitation started in Kerala? 

SHRI BHUPESH GUPTA: Is Kerala to be 
discussed here now? 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN) : No more disturbance. He is on his 
legs.    (Interruptions). 

DR. K. L. SHRIMALI: I am not yielding. 

SHRI BHUPESH GUPTA: He should speak 
about the Report, not about what happened in 
Kerala, what happened in Soviet Union. 

DR. K. L. SHRIMALI: They are not 
prepared to face facts. It was the Professors of 
the Aligarh University who issued a signed 
statement in connection with the agitation 
which was started against the Kerala 
Education Act.   Is it true or not? 

SHRI BHUPESH  GUPTA:   Let him 
ask others. 

DR. K. L. SHRIMALI: Have these 
Communist Professors of Aligarh University 
ever criticised Chinese aggression? Let me 
ask him. They were ready to condemn the 
agitation in Kerala but why did not they come 
forward when there was aggression by China? 
They must answer this question, if they are 
honest and loyal to this country? 

SHRI BHUPESH GUPTA: On a point of 
order, Sir.    You give your ruling. 

DR. K. L. SHRIMALI: I refuse to yield. 

SHRI M. GOVINDA REDDY: Does the 
shoe pinch them? 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN) : Let me hear your point of order.    
What is it? 

SHRI BHUPESH GUPTA: The point of 
order is this. Here the debate is on the Report 
of the Aligarh University. That is the subject-
matter which is being discussed. All the 
discussions have taken place on the Report. 

DR. K. L. SHRIMALI: Except Mr. 
Bhupesh Gupta's remarks which I must 
contradict. 

SHRI BHUPESH GUPTA: He is giving the 
guidance. I need your guidance, Sir. But then 
I am misguided. Now, this is the position. I 
said certain things with regard to Prof. 
Wadia's charge. I repudiated it. He has to 
reply to the points that have been raised. 

SHRI P. D. HIMATSINGKA (West 
Bengal):   What is the point of order? 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN) : No arguments. Please state your 
point of order. 

SHRI BHUPESH GUPTA: He need not go 
to China, Soviet Union, Communism and all 
that. 

1657 Report 0/ the [ 24 AUG. 1961 ] University 1658 
Aligarh Muslim Enquiry Committee 



 

DR. K. L. SHRIMALI: I am speaking of 
the Aligarh University and of no other place. 
It was the Aligarh University Professors who 
signed that statement and I would like to ask 
whether any statement has been issued on 
Chinese aggression on this country, whether 
any statement has been issued when 
aggression was committed in Kashmir. I 
would like to ask my hon. friends; they are 
not prepared to face facts. Why are not they 
prepared to face facts? He is speaking of 
McCarthyism. 

SHRI  BHUPESH GUPTA:   You ask 
them. 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN) : He is in possession of  the  House,  
no disturbance please. 

SHRI BHUPESH GUPTA: Why should he 
ask me? He should ask the Aligarh 
University Professors. 

DR. K. L. SHRIMALI: Hon. Members are 
not prepared to face facte. That is the 
tragedy. Why don't they face facts? They 
were ready to sign a statement when the 
agitation was started in Kerala. Why are not 
they ready to sign a similar statement when 
China attacks India or when Pakistan 
commits aggression? I ask these gentlemen. 

SHRI BHUPESH GUPTA: Why ask me? 

DR. K. L. SHRIMALI: This is a simple 
elementary question which our friend 
understands but our friend is in the habit of 
bullying other people and it is highly 
objectionable on his part to say that there is 
McCarthyism in this country. N0 country has 
a more liberal Government than this country 
where the Communists are allowed to issue a 
statement when an agitation is started   .    .   . 

SHRI BHUPESH GUPTA: Let me say he 
is a McCarthy; I stand corrected. 

DR. K. L. SHRIMALI:    ...    and he  
stands  here and     speaks   of Mc- 
Carthyism in this country. 

SHRI BHUPESH GUPTA: You are a 
McCarthy. 

DR. K. L. SHRIMALI: They issue a 
statement and they say that there is 
McCarthyism in this country. Sir, we want to 
allow full freedom in this country whatever 
the political ideology of the people may be. 
There are Communist Professors; don't we 
know this? But we have not objected to their 
being there. One thing about which we are 
worried is this to which Prof. Wadia referred. 
He said that their methods are dangerous. 

SHRI BHUPESH    GUPTA:       What 
methods? 

DR. K. L. SHRIMALI:  They indoctrinate the 
students.    They have their loyalties outside the 
University,  outside  the  academic  world.  We  
expect the     processors    To     pursue     truth. 
I  would  like  to  ask  our  communist friends, 
who are  so  much     agitated, to tell me whether 
they are pursuing truth or they are guided by the 
dictates of their party.   They are always 
sacrificing truth in order to serve their party 
ends, and that is not the way in which education 
can be carried on in a democratic society.   Let 
them   face some more unpleasant facts.    
Certain developments have    taken    place    in 
Aligarh after we sent Dr. Zakir Hus-sain there.   
As I said, he is one of our best  country-men.    
He  did his   best. What did  Dr. Zakir Hussain 
say when he   left  the  Aligarh  University?   Let 
me quote him:— 

"Eight years ago I came to Aligarh 
University with high hopes. Today I go 
deeply disappointed. I believed that you had 
attained a certain degree of maturity of 
judgment, but your activities during the past 
few days proved that this was far from the 
truth." 

And further on he says:— 

"Don't lose patience if others are critical 
of your past history.   Your 
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future is dark if you persist in the manner 
you have acted. You may not like my 
words, but more as your friend and well-
wisher I should tell you the truth." 

Nobody could have given a better warning to 
the Aligarh University than the ex-Vice-
Chancellor of the Aligarh University, who is 
one of our greatest men in the country today. 

SHRI BHUPESH GUPTA: Very good.    
Give me a copy. 

DR. K. L. SHRIMALI: You will get a copy 
all right. Anyway, you can get a copy for 
yourself. What has happened in the Aligarh 
University? Dr. Zakir Hussain to some extent 
was !not able to succeed. He became dis-
illusioned. And who is responsible for "this? 
The responsibility lies with the communist 
friends who made it difficult for him to 
function there .  .  . 

SHRI BHUPESH  GUPTA:   Where.. 
(Interruptions). 

DR. K. L. SHRIMALI: Let me tell you that 
on the floor of the House. 

(Interruption.) 

SHRI BHUPESH GUPTA: He has quoted a 
document from which he has read out. He is 
blaming the communists for it. 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN) : He can draw his own conclusions. 
You may not agree with his conclusions. 

SHRI BHUPESH GUPTA: The entire 
document may be placed before the House. 
Under the rules I can claim it. 

DR. K. L. SHRIMALI: Under the rules I 
am saying this. The statement will be placed 
On the Table of the House. 

SHRI M. GOVINDA REDDY: Sir, on a 
point of order. The hon. Member is 
interrupting very frequently. He belongs to 
the Communist Party. A member of the 
Communist    Party 

has moved the motion. If he has anything to 
say On the remarks of the Minister, the mover 
has the right of reply. Why does the hon. 
Member interrupt the proceedings? 
(Interruptions.) 

DR. K. L. SHRIMALI: These people are in 
the habit of interrupting anybody who does 
not agree with them. That is their habit and I 
seek your protection in this Blatter. Is it right 
for the hon. Member, when I am standing on 
my legs, to go on interrupting me? 

SHRI BHUPESH GUPTA: You will be 
interrupted. 

DR. K. L. SHRIMALI: I shall not be 
bullied, let me tell you. I am going to state the 
facts as I see them. 

(Interruptions.) 
THE VICE-CHAIRMAN (SHRI NAFI-SUL 

HASAN): Please sit down. There have been too 
many interruptions in the speech. 

SHRI BHUPESH GUPTA: Why is he 
saying 'bullying'? You are there to look after. 

DR. K. L. SHRIMALI: Our friend, Dr. 
Gour, spoke of obscurantism and revivalism 
in the Aligarh University. It is true. There are 
strong tendencies'of revivalism in the Ailgarh 
University. 

PROP. A. R. WADIA: Yes, there are. 

DR. K. L. SHRIMALI: In fact, my 
information is that there are three professors 
who belong to Jamait-i-Islami. We all know 
their ideology. Why has this development 
taken place? This development has taken 
place because of the communists who are 
trying to destroy the University. This 
revivalism is a reaction against the type of 
activities in which these people are indulging 
and if there is revivalism . . . (Interruption) . . 
the responsibility will be on the Communists. 
Let me tell them quite frankly. 
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SHRI BHUPESH GUPTA: This is how a 
Minister talks. 

DR. K. L. SHRIMALI: The responsibility 
will be on the Communist Party. It is they 
who have said that there is obscurantism. I 
have not said it. It is they who have said that 
there is a growing tendency of obscurantism 
and revivalism and if that is so, Uie 
responsibility must be taken by these 
gentlemen who are trying to indoctrinate and 
who are trying to preach against the basic 
doctrines of    Islam. 

SHRI BHUPESH GUPTA: I never thought 
that he is so allergic to communism. 

(Interruptions.) 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN) : Please do not interrupt. Let the hon. 
Minister proceed. He is in possession of the 
House. 

SHRI BHUPESH GUPTA: Now, 
entertainment. 

THE VICE-CHAIRMAN (SHRI NAFI-SUL 
HASAN) :  Please let him go on. 

DR. K. L. SHRIMALI: Now, we enter the 
stage of entertainment and I leave the 
Communist Party here. I now proceed to 
another subject L do not want to go into the 
Report. Enough has been said on the iloor of 
the House about it. I do not also like to say 
anything about the comments of the 
University on the Report. Again, the 
Government will examine them. But there is 
one thing about which I feel very strongly and 
I think the Aligarh University has not realised 
its full responsibility in this matter. That is 
with regard to the employment of dismissed 
Government servants. Now, what do they 
say? This is the type of comment which the 
University has made: 

"The main  objection  in this case is that 
he was re-employed by the , University 
although he was dismissed by the U.P. 
Government. 

As already pointed, out, there is no ban 
on th= re-employment by the University of 
dismissed Govt. servants. Also it is 
reasonable to assume that the Selection 
Committee which interviewed Mr. Mushtaq 
Ali had a fairly clear idea of his past career 
and had recommended him after taking the 
fact of his dismissal into consideration. It 
may further be pointed out that his work in 
the workshop has been satisfactory." 

Now, Sir, I ask the House, what does this 
mean? Here are people who have been 
dismissed by the U.P. Government on account 
of moral turpitude, criminal offences? And 
this is the defence which the University gives. 
I would like to know which way the-
University is drifting to. Who is taking 
responsibility for the statement? When I ask 
the Vice-Chancellor, he says he is sorry. He is 
not even prepared to take responsibility for 
this. What are we to do about this matter? The 
University must realise that it is. dependent on 
the Government completely. The University is 
not a separate State or a separate entity. It has 
to function within the framework of this 
Government. And they say, it almost amounts 
to saying, 'Not only we have employed them, 
but we are justified in employing them and we 
shall continue to do so.' This is the challenge 
which they have given to the U.P. 
Government. What has pained me is that 
among the members of the Executive Council 
was an I.C.S. officer. I hope that he was not 
present on the day this Report was discussed 
and comments were made. He is an I.C.S. 
officer in the Government of U.P. and the 
committee of which an I.C.S. officer is a 
member says that there is no objection to 
employing dismissed Government servants. 
Where are we going? Is that the loyalty which 
we expect from an I.C.S. officer? I hope he 
was not present. If he was present, I think it is 
a very serious matter which the Government 
will have to take into account. 
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DR. R. B. GOUR: I hope he was not a 
communist according to your description. 

SHRI BHUPESH GUPTA: Do not get 
derailed, Dr. Shrimali. 

DR. K. L. SHRIMALI: It does not affect 
me, because I am stating a truth. When I am 
stating a truth, I am not worried about 
anything. 

SHRI BHUPESH GUPTA: That is the 
attitude he has taken towards us. 

DR. K. L. SHRIMALI: I think the 
University has misunderstood the nature of 
autonomy. If they say that in the name of 
autonomy they can employ dismissed 
Government servants, they are quite mistaken. 
That will not be done and if they want 
directives, Government will give directives. If 
anybody gives shelter and asylum to 
criminals, to people who are dismissed by 
Government, Government will give a directive 
to the University. Let me be very clear about 
this. If the University forces the Government 
to do it, we shall do it and I shall not shirk my 
responsibility in this matter. 

Sir, I have already exceeded my time-limit. 
It is not my intention to detain the House any 
longer. I do not want to go into the various 
matters which have been raised, but one thing 
in the end I should like to say. It would have 
been much better for the Vice-Chancellor and 
the authorities of the University to have 
devoted more time to the University instead of 
lobbying in the halls of Parliament, meeting 
Members of Parliament and giving them 
briefs. 

SHRI DAHYABHAI V. PATEL: Not only 
in Parliament but also in Western Court. 

DR. K L. SHRIMALI: Unfortunately the 
nature of responsibilities which a Vice-
Chancellor has to discharge has not been fully 
understood. I consider the Vice-Chancellor's 
office to be the 

greatest office in this country, and we would 
like to send our best people as Vice-
Chancellors of Universities.    Sir, the    Vice-
Chancellor     should     more about with 
dignity, and not sit in the Hall of Parliament 
and canvass among Members of Parliament or 
give briefs to the Members opposite.   This is 
not the kind of thing which is expected of 
persons who are holding that post   of 
responsibility.    I am    here to defend the 
university, it is my duty to defend the 
university, and I will do so, but what  is  this  
kind of  canvassing and issuing pamphlets and 
all other things being   done?    Their  Public  
Relations Officer  comes in the  official     
gallery here  and  goes to  the places    where 
news are being issued. Is that the way in  which  
the University  should  respect  truth?    These  
afe very    objectionable  matters,   and I  
would  again appeal to the University with all 
the sincerity and earnestness  I can command 
to put their house in order. It is   no   use   
trying   to   shield   the   evil things which exist 
in the University. The University is passing 
through    a crisis  at this time.     As I  said,  
there are  two  forces  pitted     against  each 
other.    There is the strong, organised 
Communist  Party there  and  there  is this 
revivalist group which are    both quarrelling 
among    themselves.    Our friends there know 
all this, and   they want to take full    advantage 
of the situation.   Therefore,  I  would  like  to 
warn  the     University that  for  some time it is 
in their interest to keep out of politics.    Let  
them devote     their time to study.    Let them 
devote their time to giving more time to the 
students.   They need their guidance, and help.    
And the University would    be rendering   the   
greatest      service      if they acted more as 
professors and less as politicians.   I have great 
respect for cur friend, Mr.  Sapru,  and    I  
agree with every word he has said.   He need 
not have  quoted  Harold     Laski.    He c~uld 
have quoted  our  Prime  Minister.    I am 
proud of this fact that the Government have    
always    respected the autonomy of the 
university.   Here in India we have professors 
belonging to the Communist Party.    Nobody 
objects  to  their  being   there:  We  have 



 

[Dr. K. L. Shrimali.] also professors who 
belong to Jamait-i-Islami. If there is any 
organisation which is acting against the 
national interest, which is indulging in anti-
national activities, Government will have to 
consider as to what should be done about it. 

Sir, freedom must bring with it a sense of 
greater responsibility. If the universities want 
to enjoy freedom, let the professors show a 
greater sense of responsibility. That is the 
only way in which university autonomy can 
be preserved. University autonomy cannot be 
preserved through nepotism, through 
corruption, through maladministration. For 
preserving university autonomy we must have 
people who have the highest integrity and 
character in the university. That is the only 
way in which university autonomy can be 
preserved. I do not think it is Mr. Sapru's wish 
that in the name of university autonomy the 
university should do anything it likes. When 
there is an agitation in Kerala, they sign a 
statement; when there is an atack by China, 
they keep quiet. 

SHRI P. N. SAPRU: On a point of personal 
explanation. I have made my position 
perfectly clear. I have referred to subversive 
activities and I have said that they are not 
covered by political activities. 

SHRI BHUPESH GUPTA: He will not 
understand. 

DR. K. L. SHRIMALI: One word I must 
again say. We have a liberal Government in 
this country. We have maintained democratic 
traditions in this country since independence. 
This country has allowed political opposition. 
But no country can take risk with its security. 
This point I wish to drive home as forcefully 
as I can to my friends there. It is the respon-
sibility of the Education Ministry to inculcate 
nationalism among the students. It is the 
responsibility of the Education Ministry to 
make people aware that they have a duty 
towards the country. There they think of 
Soviet Russia and China and they get 

their guidance from there. Let the Communist 
Party declare in unequivocal terms that China 
has been an aggressor and I ^shall stop 
criticising the Communist Party in this 
country. (Interruption) I have never criticised 
the Communist Party, but when they take 
sides, when in the case of Kerala they agitate 
and in the case of China they keep quiet, that 
is what is worrying us. Let them make an 
unequivocal declaration that there is aggres-
sion by China, we will stop criticising the 
Communist Party, we will embrace them with 
both arms. 

SHRI BHUPESH GUPTA: Sir, a copy 
should be made available to us to pursue the 
matter. 

DR. R. B. GOUR: Mr. Vice-Chair-man, I am 
sorry that I have to speak after the Education 
Minister's tirade 1 against the Communist 
Party. I thought that the Education Minister 
was speaking on behalf of the House which 
had endorsed his decision to appoint such a 
Committee when such questions were asked in 
the House. I thought that the Education 
•Minister-was speaking on behalf of the Gov-
ernment to make the policy of the Government 
clear in relation to the University. I had never 
thought for a moment that he was speaking as 
Dr. Shrimali, a Member of Rajya Sabha from 
the Congress Party from the State of Rajasthan. 
I never thought that he was gomg to make such 
a speech. Sir, he had his opportunity as a 
Member of Rajya Sabha and he could have 
spoken on the debate on the International 
Situation and taken his stand on the question of 
the Communist Party's attitude towards the 
border question. I do not think it adds to the 
dignity of the position of Education Minister if 
the Education Minister speaks on a report like 
this, in a manner like this and on a point like 
this. I am sorry I never provoked anyone   .   .    
. 

DR. K. L. SHRIMALI: You spoke of 
McCarthy-ism. That provoked  Q 
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SHRI JOSEPH MATHEN:   Is  it not t   the  
responsibility   of  the    'Education Minister to 
place before the House all facts with regard to 
the University? 

DR.  R.  B.  GOUR:   Mr.  Vice-Chairman, I 
think I also know my responsibilities a little.   
I did not in my original  speech  suggest     
anything of the kind. My friend also did not 
suggest anything because Prof. Wadia not as a 
member of the Committee but as a Member of 
Rajya Sabha spoke something  about  the  
Communist     Party, and   the   leader   of   the     
Communist Party spoke something. I? Dr. 
Shrimali had  to  say  anything,  he  could  
have asked   some     Congress     Member   to 
answer    Mr.     Bhupesh    Gupta.    He should 
not have wasted his lungs on speaking like 
that.   He may have his anti-Communist views.   
Let him have his anti-Communism, let him 
enjoy it. I am quite satisfied that he will never 
cnange his view  towards  the    Communist 
Party even if the Communist Party says so 
many things.    He said he would embrace it.    
I am sure he will  never embrace.    That is  a 
mistake he will never commit of joining a  
Party  of  oppressed  masses   or for that  
matter  any  leftist party.    I am sorry   I   do  
not   expect   that   sort   of thing from him, but 
I did expect him to give a proper statement of 
policy. However, if he did not fulfil his res-
ponsibility,  it was  not my     mistake. But 
certain points have been raised. I can 
understand his anger that so much of anti-
Communism was not displayed in the debate 
in this House as was done to his satisfaction in  
the     Lok Sabha.    He   might  have  been  
disappointed  in  that,     and     therefore  he 
thought that he should do that job.   I have no 
grouse, no complaint. That is a different 
matter.    But then let   me just  place  very  
humbly  before     the Education   Minister     
that  it  is     not Communism that breeds 
obscurantism. It  is  not  Communism   that     
creates communalism. 

SHRI     BHUPESH     GUPTA:      The 
Prime Minister does not say so. 

DR. R. B. GOUR: If that were to be so,  the 
Communist Party would    not 

be invited to a National    Integration 
Conference.    Anyway I am not going into that.   
But one thing I would like to ask the hon. 
Minister who claims to be a great educationist 
also.   Revivalism of the worst type existed in   
this country.    Does  he  mean  to  say  that that 
has been bred by the Communist Party?    I 
would like to know if there are certain Hindu 
politicians on those Benches in his party who 
say, India was never free for one thousand years 
and the first time it got freedom was on 15th 
August, 1947 and this revivalism is preached 
with  a brazen  face. Then doss it mean that the 
Communist Party is responsible for it and did it  
generate it?    Let  him  not for    a moment 
confuse    obscurantism    with Communism 
even in an indirect manner because that would 
be wrong.    It would be against the tenets of 
intellectual honesty to say that Communism 
breeds it; it does not breed obscurantism, it 
fights it.   And we know that there is going to 
be a bitter ba4-tle     against      obscurantfSTfi,       
revivalism    and    communalism    of    both 
the    varieties,    Hindu    as    well    as 
Muslim.      I am sure,  Sir,    that    the-forces of 
liberalism and the forces of educationists, of 
rationalists, of democrats and of Communists 
will have to unify in one common stream to 
fight against     revivalism,       communalism, 
casteism    and     chauvinism.    That is what 
we mean by national integration. In this very 
University of Aligarh, in the  past     
obscurantism     ruled     the roost;   all the  
liberalising  forces  met together and  fought 
against  it.    Unfortunately, it is the anti-
Communism of that brand that was 
demonstrated in this House that has again 
revived' such forces, not only in the University 
but all over the country. Therefore.. 

SHRI BHUPESH GUPTA:  Dr. Shrimali 
cannot deny it.    Nehru is there. What is he? 

DR. R. B. GOUR: Therefore, they are not 
bothered about it. So, I appeal to the House. I 
am not bothered' about what the Education 
Minister says because the Prime Minister him-
self has said that Ministers in Our own' 
country  also   sometimes    "speak  with 
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